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Hon. Mr. b..t. Priolkar, /i,,:-:.

S:,ri r . : T .Gupta for applicant, 
w er e

Notices/issuJd t^ chs rasponden's 

by registered pjst on 1 3 .3 .9 0 . Notices 

to respondents 1 and 2 are presun-d servi. 

N3 count-r has bean filed . Cane ',;i:i 

proceed exparte against tham. Kjtice 

iS3U2j to respDnaent l̂ :>. 3 has been 

returned oy the postal aut, or: ti with 

the report that desoite re3e...cfd efforts
<V«WA«Aa
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(i )  U..A. No. 533 /87  

jr*.A.i-.ishra ,iOoj. i^ont

versus

Union of In c ia  ^  Oui.:;;rs -•-KpoPiO en-s.

(2) O ....X "o .67 /90

V rivastava

vrrEUs

*^^plicant

Union of In a ia  ^  otLhers

.jhri r.N . uupta
Snri P.i^-.^inha Counsel for the api>licdncs. 

'-'hri i-i.V, ^riva,scava-^ouni.el for Kesoo". e.tws,

i

4 i.

iion • »*r,ciU3Li<-e u «w,,ijrivgsj;3v-.;/'>/o'—•
Hon. ..r . O^avva, >cn. ..e?..oer.  

(Hon.‘ *r. Justice  U .w , ^riv  cis c.av CLf • C* /

j.'hes£ t'̂ x? ap :lic.^tiJns a-a in rcjspect of 

a particular secti-J:^ on- oai-'ty claLniny the s?ici post 

ana the otr^r claL-dm cn.. sfine^'pleaaing that  che 

oti. r onci is not entitled  to tiie sen.s. ^oth the

appi icr-tions havs t»een bunchSd toye-ncr m ;• re being 

cf-ci^eci to—̂ 3-therv

2 . The ap .licant -»nri i*.i^.i.iisrra f i le ^  the

; aid a'-jI ic  ̂ti .J' belo^;: i. s i?r ib.-raI-.-̂ i;ic.. -as a .cnuoc 

e.vclusiv;:!/ arxi jr yea t the oc . r pass'^o by the

-i rector Ijyc.^-o.; uatec. 1 1 ,4 ,8 6  be

q"̂ ai;h;-x̂  rr.:: c.h:? ^ ,0 ,  throuch its ^ir'^ctor ^e*. i'>',

be .-i^zoctec. to co '.gia, c ih- a? 1 ic nt for th; i.e ^-.rc.:;3nta;

3f
. p̂u-oi ic Ml:;;
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r sp3"'.uen't -o. 2 be also cirec'c-cl n ji ixj icjvert the

ap3lic>nt c\s it -ouia aavsrsaly .effect hi.n and

lesulc in penaIf o  sequence pending ds jr-rtaentcil szi iction

to the pouc -if iiy e:r.sncj^ent x l  h .s  jeer. pr-i,^ad

that cho tribunal oe pi c 2d to hoictha .:d. i^i ;n o'- che 

qualificacion  in cne col. 8 >:>t th e  impu-neu ALi  ̂

for piotv. jcion to the poet .vcsist^mt:. JoCunentatiJr,

(P u o lic 't ijn ) as aroit-c -y anc the sa.-ne be rera QO’.;n co 

che e? ect t: ?t: chc said  Ŝ cir' Aules jg r-ad ignoring 3 

citicrLa natory part ofthe saici Ool, 8 as the same is

vijlabive oi; .article 14 the v-o stitation,

3 . -he applicant :>f tue second application

V.i>.L,,5riva3tava nas c h d i s n .s a  the promotion o f  tte

a,v^.lic nt in the i-irtt caae oV!t*ie '^r^unj t, at the 

responojnt i :>.2 ;*as no ri^ht to promote an unqualifie.i 

c a n j i . te acc^r ing tj ^-iecrjitment iiu ' ea even an acihoc

oa. is. i*e -aa pr.~yed that the order Gated 21 .8 .87  an; 

12 .7 .S9  p rrait in:  ̂ ri P.i-. ^^ îsilra co £:p -\.ar in the 

>;3uppl£i.‘3-ca ty e' ami iatijn tD the post of in

be ruashec c.na a suitable o-^>er or air action be isauea 

to r-̂ ; p j-'Cc-n t ^-1. 2 to rrv .rt i>r.rL P.x-C. I.ishra / onhis 

suof. t .ntivs post oI -hial ^ocumsntati ij  ^a:hjc) .

a tjrch-r . iiiictian to o- ia u? c - n t  2

to proi-oce cne a 'ol ic nt c.; j'\ . .hoc is  t ill

:,.^c. ci;r.e thg ca./j].ts cne - a ie c t ijn  cj;iduite’.- i”i ti.?.s 

ra^t.ru c.ra not fina;,^;.i no a ciiTsctiva oe is-ue^ to

- 2 _
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Tv HO .. j . 2 t5 r s . Jl r?r is^  Lh3 sel -tS'. c n c ’  ̂ =~a

r,.. 5 .5 .8 4  i .£ .  t:,c c oz er.forceir.ent :>i rjlet, c..- 

de ’ ay of holcin- a.e sslecti o  is jn tl-e i r  part.

- h? f-cts i^Drief c*re o. ri  ..it.-rr 'jr.^

' s r e c i u i t . ’i. Cu-;ij£ .. senrch*i sistant (^ocuiacntn_i >n)

in ..pril, 1^65 in c ji c^nca vjith *^.-cruitraent and 

jti Jii z>’ i-x --s xxx technic-=il .;tr.f ot the

‘^esearc.. ^ir  ctot.'c: in the *i‘ , Eearch xJesi^ns und

Or:_r>nist-'tiJn an. b oc>--)t-:d, -junior -^.esearcb .icsi'-.'-.nt 

(*-ocur.intation / in 1J66 thrcni j .  ce )ert;.’ental selection

s-Jmmittae.j.'..2s  ̂esiijnatijn, viae :r.e .5 £.ced 3 .6 .7 4  ■;-!S 

..c '-hisf ^ocu,r -itatiOn -ssif.trnt* -̂'he' s i^

-.ishi-'a v/as pcaro„ v. -r.iei; *if>sea:*.ch sir can tC*-''>cij:r.entr: t-

iD-i) in 1978 ui.roar^h ' t- .S n td  .-»elaction ^orrmit cee

i r.{- leer Writhe ^nc, viva voce test, -e '.'^s pr>iroCca on

ochoc .'a: i. on 2 3 , i . l J 8 4  r.s iiS^i. tant --»ocun3ntation 

^•3si _an-t d-ijrery). .̂' .̂i  ̂ proni-ti-^n o': adhoc ja^iis was

I pap .i^c .':inali|,' tiJ': ana issuance of . tatut&ry rul-:s

’■cno.--n as ^cesaarch --signs and ^ -,a^dar<is Oi-CjenizatiJn

(^ropu and B) xeciuitir.ent Uu Il s s , I984(h2reinalt2r  referred 

to as i^ecruitmert i<ulas) v;hich were publishea viae 

notification ac.:.ec 2 8 .5 . 8 4 .  I n  oolutnn 8 of the ocheduleA
•

ijcihe post ± i*£si~t..-nL Jjcun.entati->n^f ^icer, the 

eaucati^^.al quali£ic-< ti las j prsscrlo-^c rc £oll^\’Si

“ii\it nust pos.sess at le<-̂ st 3r^chelor's ^rc^ree or 

equivalent diploni' in l i  .r^ry Science o f  a 

re cognised  ̂ni'-ersity :>r u iv flen c ."

A



i ' n o  ~ t j o  1 ^ 3 4  n j  s ’ . c :  , ; U c I  l _ i - c  . c i  .

' •• ’■ s e ie c c '.ir. c-xi- •<-£

. 5xno -j) ' CO --Xe )1 va -:)j rau n ::: o ; ^he : 

h

njcl-ic-ti^n  che t > -lie -.t i?L a-.*,. . : -..r.. .... lire
to cooec.r in tr.t e>cai,

■ai sub- ue ’̂ cly ha - c c , i _ _   ̂ h;

' nerc. -u nis c'-I i. i in. c;» ^ iw  rjles _*

■i- * • E c. 1 i n I, o ‘ i- n * ■■,/ p.! j,  ̂ i. ”'i ^ . c i i » ^ •

^ civ-csc^vc. qualifiec ,. n; oein.. ->.oc . .^ ic . ocier.ce

“ 2c ' S “32? r f  f  ....  c•w ^LbO-J^CO; ir. w,c oi:-rLce j£ ni>.t aic;..-r

po^t ir ji 2c CO-3:jCC;

Mt'ic. j j z t  ii: e Jo ,t. ; r

^ a.) lie  nt he i- che C2n i ^ .  ■ ■ ■

-  c x  - ^ r

^ecnjitain- cu.es o .  19C<*. 

vic^ orisr c.. 13 .8 .88  ... e sel-cti-r. c . ti..-

pot'c oz ... _/.o. in i ’’-civ iei
jru L3 :-ent

i-l *i .S:. JT c

:-y -^jrZc, 

• /  t;‘'2 u . '„u a l i 'le a

rules ,! i '±i c -.v. '-n tiac i c  ep e

■ s .. t_> tne o ■ . . . . . . . .  :;cnoc on

23 .7 .86  .-iter ti:e -.cioi-. tj . ^;.e che .:>,voin;:n;en c v-.s 

..ic.u„. .»2 i-he said *j.".ri i.f. = .r ’ •’ : 'romjcec on

cQIxjc O^^^sis/ .Ĉ 5p ;* cnt • ->• 1 i . zhr -•■ '

d e b t o  kno .£ 

person 's  eahoc c.>oolnc..io'.c \i >.t ' c v.-:.Ue tr. ?. tfiea

y;=rsone ^;er- avdilaoie. ..s tiiii z-i; ~..ri -i-;-.r. v’i.s

no^ r^va.tac, th- pro^ ŝs o . £ .,i ,.ti.n a  ?o oic not 

-t.rt <,n. as per ollc^rti.n^ bc.c us of ressure the

r .,pj.^ .' 'i , o. 2 v;es tĥ - •...J._.,w, n o t ified  the 

scie^_i>n ano un-- r.aic dnri *.ishra v;as not qLialtfi^d
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i-or s e l - C t i o n . s a i c .  selecti)n part.p->-'.£c.

zo 14^15 ouly ;nc c- - in posdpon ^  to lit:

l986 anc* then ^gain postpone, to 29.6.B7 £nc 3C.0.87.

-‘resh list of 5t elitiDle Cc'̂ ., i. -ss -’:g ciccui^ted end

in it
the name of bi.ri i.ishra ’.;as not ri-r. ti->'i ~c/6.s he

did not fulfil tha qualification, -ne oppl:c nt, vho

passed the exaiiination \;as interviev;eu br t the rss’Jlt

of -he s rr.e viixs not decl ered.lt ''c-s _ t£.-r t;.at.

the s io *^hri t’ .K Hisi^ra fiiec, the ao:)ve r.i^ncionec

applic.iti Jn as r;is neme wfs not i-cl sc cner-in an. 

t. is Iribunal passed che or. er chat he should not

be revert-j an<S p-rmit;:-d to take th examination. ---

But ^hri i.ishrci uid not appear in tĥ = e^ccmination

anc was on medical lejve ana the interim order vja; 

vacateo on 19.1.87 and consequently examinati-?n took

place on 24/25 .8 .87 and in the Supplar.entary examination 

he was allowed to appear although'the interim order

had already been vacated. The applicant made 

representation against th e same and the supplsnentary

examinacion v/aii postponed ano vifie stsK notice dated 

9 .2 .89  the result of one po£.t out of two vJas declared

and one vjanesh Prasad v;as empanelled for ihe post of

A.*;.O.and he was posted even without holding the 

supplementary examination. sup dercentary excm.

Vv.s notified on 24 .7 .89 anc ai^ri £',i<....^ishra was allov^ed 

i'̂ i cha s-“ne and he '■as interviewed but the final 

result has not ^ t  been declared.i’he a..vplicant has 

challeng c the ccti^ of tiie r.’^ondents as first they

!
✓>
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wron:,^y pro. ->ted ^hri iP.K. *.X£,hrc on ac!hoc basis ek5'>; 

when he ’Sas not qualifier an., this cdhoc prorr.otion 

after violating che racruitment rules/ v.'hichcene in

force on 5 .5 ,8 4  ena d^ey rn;!p.a(j;ev to corfeinue him on

the post and did not r„-VL.rt hijr. . espite cht-‘ iiOa-d* s 

directi-ns ana he w’ao nou q aalif  i.^d/nor there vias any

int rim relief,

5, The foc-s, as stated above inc icate undoubtecly

cJininc, into force of die rul.;s/ v.’ithout taking into

c j  ' si..pration the '.ualific,_,tion,the saio. ^i*ri P.i^'*Misnra 

\'as prj.not,a on adhoc orsis cespi^s Kailv;ay 3c^rd le^.^r

and he v;> s not rov?rc . onu ha \;as allovJrd to c^ '^inue-— ■

even if th:5re '..’-''i; no int ri:.". oraer anu supplema^ ary 

t 'S t  " s taken, it  . .cy -e ci at the rc-soonur’̂ ::s weca 

int rrstcc in hini.Jhe Ccsa is npt goinj to be deciccc 

“ er:?ly oaccus the o'.dcncs s int'i-sce., in dne

particular e^ecson but onch= round vjhr.th :̂r 3l'-ri

l i is r r a  \/as qualified to be appoin ted, when the stuturory 

rules in force that the -ualifiec c,-nc.i;. ct^s

cu - cvail<"ble c.na it is q u .lifiaa  canricates v;h' 

shojlw be rjivan appointiT.ant -^ailin. '.;liic;/soine c.rretacaient

Can be inaae but in t*.is c.*ie tha - ri ctice and

principle n - s ^ot oe n foil-* ; c ::-e .r-.lf of -- . ri •t'.*--*

* .i ;.„F  it n o L-'-..; n .c ;i n;,. :.'Cct

th- earlier rux3i' ra sh,.^lci l.'.-ve been

pro.. o_od on whe p »sc. rai.c.r~ncfe h^s i;aae to Che

of >1. jCj/jcl_n j  J .'£ I s v^. utr z.a jt  ^ ,j.’ , an

C1937 (Lv.a) 310) ii  -'': i , ^ it "r t; oef^rihelc t..

J
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V C3C* ricnt can ol o' caXcn c\ cy/^:,trosj>ectiT£ 

cjr.er-Ĉ '-ent o . :.z./sutz' j - s_ cucory ru- arbicr iily 
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i ‘ic nc. - i- 1-̂'- wKg ĉ .oii siti;-■c - iis ■.•>'— .-j.-->

t..- c tre v;-’cancy oi ■!■ t̂n .ctijn •.. s to be a,

'?_G existing cs it  3::ist-... :e . >re his cnpointn’.ent an..

in c i 8 a.jyOint;,,e:.t ps :n V -s--j- _j

a j^ l  -c bllicy oj no cu' -.3-1- 4 h.ivg f ri. en.

Jijra :ar.,, e i c . i ■ 138 6.

5 . ^n t:.- c 's :  or .  ̂ ,̂ , dfeen V3 , su^_^ri3n
>

a,c Jt.L ic (1990 - - - 2$U  r^~^in  i t  wc 3 held

t'.. sc ru'.2 jcre ac u. r .rtlcia  300 r.:,£n.et. requirin:,

.-: i-e ri-:-. ....'crs., :Mrl.:- : -i jro'" -tion fra

■1 ^n.i e rUen.-.>r) .:> -Ir cc^r u-^)—

c . i h j l ~  i"" 2 rin^ ’.■■-v '-’^s :;-j.i^ol

un , : -h:.: une-.-n ru: n, i' -- k i  un..:r  ^r.e

-. <enae a i l e . l t  •« s hel : c.. c. cht amended rule a .  -r.lic, 

. ,a .e ly  b :c ^u u :  it .  - :  ̂e-/  >ei: r n f  c c y m c e

>£ his -J be - c 5r-c: -or oro^.jti .n,

:.} vf- r uc

J 3J-.5-. -.1

i_ c.nTJc O'- a

4.’- V  ̂tic.:.  ̂ly chf, ;U' josi-i 'Xi rrise-- c-‘.is

J



3

c .n  crrl  ̂ jn . ,.

J  :  . -V .; -  •■ V  , j. _ -  r  j ; 'i; t :  V

Oo

: a-‘ ::

-‘ ‘•y V - .■ c i.-,-- >_ •‘Ic.ic .e;: 1' c.n IJ i- w..£

--> stlzj-\.n .;>̂  I-’uie . •-i th i' c so rule is

^-3-lecj;ly cle, r.-.. ■ ,.■''jinc. .-i“,..J;,■-

... V is njt -,u,li:j , n. cj hjl ::n ,,aic.

ineliniolt ..nc npt oein„ cncitlea zo

.-> -cac I": che ■ : :r.i --.c - ion, -I'-er̂  was no -ues^ion o -

sj,> 1 ' p - n y  - . c:.a:L- .ion *‘hjtin -he l-^z-ti:'- orc.:=r .: s 

iij.:,.) V- Ci.-2 . c?n;. f'-.co cini^l/; th.- aopl ic - ti:>nof i».' ri

re vc. j>f InQia.^tJ. . 5 3 1/87) is  disrdsrc:

anc the r^spo"c.,'nt£: ..re uLraci-': ■clo.e ih •

result \;ithin  ̂ perio.- jt one :;io th fron. ths ^c t°

o i receipt of a copy ol this or„cr cn:, in cr.;;e t^ e 

appliCcnt of '-'* »«h j. 67/90 Sue. e^cls,he ..ill be ci'.\.n 

c.;jpoinc isnt C'_ irsc _h£̂  ''-’■ ĉ<|incy ..o’ '.;;.ich ex£...ir.; ci.r
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BEFORE THE CENTRAL MJT-IINISTRATIVE THIBuV aL, 
LUCKVO’./ BÊ ?CĤ  LUCKNOi'/.

.'■V

a . .1 a / ( J '

6 A -  Q l j ^ o

B E T V/ E E N

Shri V*S , L.Srivrist=<va Applleant

Ve rsus

Union of India and o th e rs ....................  Respondents.

UNDER RULE 9 

The documents and Paper Book 

I N D E X

I t

S. No. Particulars

\ L

3.

6,

8.

Pages

Application /  Petition 1 to 19

Annexure No.A-ls Photostat copy 
of Gazette of India,Part II 
dated 5. 5.84.

Annexure No. A-2* Photostat copy 
of promotion order dated 23.10,84 of 
respondent no. 3.

Annexure No.A-3* Photostat copy 
of letter No.ERB1/77 /44 /24-Vol. Ill 
Part dated 13 .8 .85 .

Annexure No.A-4j Photostat copy 
of letter Nb.ERB 1/77/4 V 24 Vol. Ill 
dated 28 .7 .86.

Annexure No.A-5* Photostat copy of 
the Staff Notice No.EII/ES/?jyo(Lib) 
dated 9 .4 .86 .

Annexure No«A-6s Photostat copy of 
the Memorandum No.ElIJ/ES/PR/0(Lib) 
dated 11 .4 .86 .

Annexure No.A-7* Photostat copy of 
Letter No .DG/RDSO’ s Staff Notice 
No.EII/ES/PIVo(Lib) dated 13 .5 .87 ,

Annexure NoeA-8s Photostat copy of ' 
the Hon'ble Tribunal's order dated 
25.6.87 as well as order dated 10.7.87 
pat,sed in Case No.533/1987 by Hon'ble 
Tribunal Allahabad.
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10, ^nnextire i;o.^-9* Photosta t copy of Staff 
notice N o .E II/E 3A V 0(LibJ  d^ted 
i^ .a ,87 .

1 1 * Annfixure Ko»A-lO} True copy of
appl ic an t * s rep re se n te tio a da ted 
13« 8» 87 »

12* ^nnexure Me..^ -lit Fhotostpt copy of
Stpff Mot ice i;-*EII/E3AR/o(Lib) 
canted 21.B. 87.

13. Annexure No.A-l^J Photostat copy
of the Sta:.f Kotice N o .EU /ES /FVO (Lib ) 
(PtJ d-ted f3.2.8Q.

14* ^nnexure Ko,A-13t Photost^it copy of
Staff i^otice Kc.Eil/ES/PiVoCLib)
Lucknov/ dntpd 12 .7,39,

15* Annexur© lie, A-14» PhotoSt^it copy of
the applicant's risprpsent^tion dated 
3; 27. 3.89.

16, Power of the counsel.

Place* Lucknow.

• ted X '
’Sdvocate 

Counsel for the applicant.
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\
APPLICATION UNI3ER SECTION 19 OF THE 

ADMINISTRATIVE TRIBUNAL ACT, 1 985^  '

Date of Filing ^  ~ ^

Registration No.

Signature

Registrar

IN THE CENTRAL ADMINISTER ATIVE TRIBUNAL 

ADDITIONAL BENCH^ LUCKNO;^.

^  Shri V.S.L.Srivastava.............. .......................... Applicant.

f  Versus

1. Union ot India Through! The Secretary,
^  Railway Board.

2. Research Designs & Standards Organisation (RDSO) 
Through! The Director General.

3. Shri P,K.Misra, Assistant Documentation 
Officer (Pub) (adhoc) Research Designs &
Standards Organisation (RDSO), Manak Nagar, 
Lucknow-226 Oil,

• • • « . .  Respondents.

DEmiLS OF APPLICATION!

I* Particvilars of the Applicant!

Shri V.S.L.Srivastava,
S/o Late Sri Sharda Prasad,
aged 48 years, r/o House No. 555 Kha/2^/7,
Bhola Khera, Alambagh, Lucknow,

I I .Particulars of the Respondents!

1, Union ot Ihdia Through! The Secretary, 
Railway Board, Ministry of Railways,
Rail Bhawan, New Delhi,

2* Research Designs & Standards Organisation 
©irough! Its Director General, Manak N ^a r , 
Lucknow-226011,

3* Shri P,K,Misra, Asstt.Documentation Officer 
(Pub) (adhDc) Research Designs & Standards 
Organisation (RDSO) ,Mgsnak Nagar, 
Lucknow-226011,



ParticTJlars ot the oraer against wnich 
application Is roade«

Staff Notice Nos.ElI/ES/I>VO(Lib) dated

10,8,87 and 12*7*89 of Respondent No* 2 permitting 

Shri p.K.Misra, Respondent tfo, 3, Asstt.Doctunentation 

Officer (adhoc) to appear in the suppl©nentary 

examination for the selection of the two posts of 

Asstt. Doctroentation Officer who is not quaiitied 

according to entorceu recruitment Ruels for the post.

^ IV. Jurisdiction of the Tribunals

The applicant declares that the subject 

matter of the order against which he X'jants redressal 

is within the jurisdiction of the Tribvinal.

V, Limitation?

y  The Applicant further declares that the

application is within the limituition prescribed under 

Section 2l of the Administrative Tribunal Act, 1985,

VI. Facts of the Caset

Research Designs & Standards Organisation 

(RDSO) of the Ministry of R^ilx^s, is one of the premier 

research and development Institution of the coiontry 

and functions as advisers and consultant to the Indian 

Railv/ays and other railway users in technical matters.

applicant is having the cjualification 

of B .S c ., M.Lib.Sc* and at present posted as Chief



3.

Documentation Assistant (Grade Rs, 2O O O -32O O  PPS) in 

the office of Research Designs & Standards Organisation 

(RDSO), Ministry of Railways, Lucknow which is a post 

falling in Group C (Class I I I ) .  Theapplicant is 

continuing to hold this post since 7 .11 .1984  on regular 

basis,

3 .  That the next channel of pzoraotion of the

applicant is to the post of Assistant Docxanentation 

Officer (Grade Rs. 2O O O -35O O  R p s )  which is a post 

falling in Group B (Class I D ,

> 4. That there are two Group B (Class II) posts
r

ot Assistant Documentation Officers in the Documentation, 

Library & Publication Wing of RDSO - One is designated 

as Assistant Documoitation Officer/Library and another 

as Assistant Documentation officer/P\iblication tor

> administr=-tive convenience,

5, That the Recruitment Rules - 1984 for the

post of Assistant Documentation Officer (ADo) were 

notified by the Railway Board vide their notification 

No.ERB3/77/44/24 V o l .lH  dated 10 .4 .84  and came in force

• w. e. f . 5th May# 1984 after their publication in the

Gazette of India, Part II , Section 3, Sub-section (i) 

dated 5 .5 .84 , a true copy of which is annexed as 

Annexure A-»l. These Recruitment Rules of 1984 have 

been made by the President of India in terms or tne 

proviso to Article 309 ot the Constitution of India and 

accordingly the same have the statutory torce. These
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Riiles further sv5>ersedes all the existing circulars 

and orders on the subject and do not sutter trora any 

legal infirmity,

6. Kiat these Recruitment Rules of 1984 for tne

post of Assistant Documentation officer in RDSO prescribes 

a quptlitlcation o£ Bachelor* s degree and degree or 

equivalent diploma in Library Science of a recognised 

laniversity for the departmental candidates to be consi­

dered for selection to the post of ADO,

7* That it is further stated that the Docuraen-

g tatlon. Library and Pxablication Wing in RDSO is a 

wing wherein taKlng Into account the services offered 

in the Research & Development, a Degree in Library 

Science or equivalent Diploma has been found to be 

most ess®itlal qualitlcatlon by the Union Public 

Service Coiwiisslon.

8* That the applicant is the senionnost quali­

fied departmental candidate as per Recruitment Rules 

of 1984 who is contlnxjously awaiting for his adlioc/regular 

promotion to the post of ADO,

9* Hiat the DG/RDSO, Ite:^onient no* 2# vide

their OPO No.7 3 of 1984 arbitrarily, irregularly and 

illegally promoted one Shri P,K.Misra, chief Documentation 

Assistant to the post of ADO on adhoc basis w .e .t .

23,10. 1984, Sri Misra is not having the requisite 

qualification of ‘ Degree or equivalent Diploma in 

Library Science* as prescribed in the Recruitment Rules
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for the departmental candidates. Biis promotion ot 

Sri M sra  has been done ignoring the claim ot the 

applicant who is a seniormost qualified candidate 

as per Recrultrnent Rii3.e-?. This irregular jics pronvDtion 

was done from 23,10.84 i.e* after the enfordement of 

recruitment rules of 1984 for the post (5 .5 .8 4 ) , a 

true copy of his promotion order is placed as 

Annexure A -2.

10* QSiat the Railways Board, the responent

no .l, vide their letter No.ERBI/77/44/24-Vol.Ill  Part 

dated 13 .8 ,85  ordered that the selection to the post 

of ADO in RDSO be held immediately as per Recruitment 

Rules, a true copy of this letter is annexed as 

Annexure to this application.

1 1 * iSiat it on coming to know the irregular and

illegal promotion of Shri P.K.Misra, the responent no. 3, 

to the post of ADO, Railway Board, the responent no. 1 vide 

their letter No.ERB1/77/44/24 Vol. Il l  dated 28 .7 ,86  to 

DG/RDSO desired to know as to why adhoc appointrjent of 

unqualified persons were made when qualified persons were 

available and why adhoc arrangements were continued so long 

and had issued directions for taking necessary action to 

rectify the mistake. In this connection^ a true copy of 

the above referred letter is being filed herewith as 

Annexure A-4 to this application.

12. That even on tJie directions issued by the

Railway Board, the re^ondent no. 1, as mentioned in



6.

Para above# DG/RDSO respondent no* 2 did not revert 

Shri P.K.Misra, respondent no. 3# to his siabstantive 

post of Chief Doc, Asstt, but continued his promotion 

to the post of ADO ignoring the fact that the qualified 

candidates as per Recruitment Rtdes like the applicant 

are available for adhoc/regular promotion to the post 

of ADO. It  is also pointed out thgt the applicant is 

the seniormost qualified candidate according to Recruitment 

Rules atter Shri Suresh prakash who is already officiating 

as ADO on adhoc basis.

13. That the DG/RDSO, respondent no. 2# in 

order to continue the irregular and illegal adhoc 

promotion of vinqualified candidate Shri P.K.Misra, 

responctent no. 3# to the post of ADO took no interest 

in holding the selection as per Recruitment Rtiles 

otherwise he would have been reverted back to his

>  svibstantive post of C^^ on the availability ot

selected candidates and he would have not been 

allowed to appear in the selection because he was not 

having the requisite qualification of “Degree or 

equivalent Diploma in Libarary Science" as prescribed 

in the Recruitment Rules for the post,

14. That on being pressurised by the qualified 

candidates for holding the selection for the post of 

ADO# xiltimately DG/rdso , the respondent no. 2# no tit lea 

the dates of selection (lOth and llth June 1986), 

syllabus and list  of eligible candidates vide his 

Staff Notice No.En/ES/t>Vc(Lib) dated 9 ,4*86. Shri
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P.K.Misra, the respondent no* 3# who was not qualltied 

In terms of Recruitment Rxales of 1984 was not called tor 

the selection, a true copy of this staff Notice is 

annexed herewith as Annexure A-5 to this application.

15. That DG/RDSO, the respondaat no* 2# vide his 

Memorandum No*EII/ES/Piy'o(Lib) dated 11 ,4 .86, informed 

Shri P.K.Misra, the respondent: no* 3, that as per 

Recruitment and promotion (R & P) Rules, he is not 

eligible for con side r=^tion for the post ot ADO as the 

possessing of atleast Bachelor's Degree and Degree or 

equivalent Diploma in Library Science ot a recognised 

University or equiv?ilent is a must in the case ot 

promo tees. Therefore, nis name has not been included 

in the list  of eligible candidates circulated taider 

St=»ff Notice No.EII/ES/PR/0 (Lib) dated 9 .4 .86 . A true 

copy ot this Memo is placed as Annexure A-6 to this

> application.

16. That this seiect:ion scned\Ued to be held on 

lOth Sc s 1 1 th June 1986 was postponed by DG/RDSO, res­

pondent no* 2 to 14th & 15th July, 1986 vide his statt 

notice no .EII/ES/PR /0 (Lib) dated 6. 6.86  and turther 

postponed till further advice vide his statt notice 

No.EII/ES/PI^O/(Lib) dated 11 .7 .86. DG/RDSO, the respondent 

no* 2, again fixed this selection on 10*9 .8 6  and 1 1 . 9*86 

vlae his statt notice no.EII/ES/PR/0 (Lib) dated 20*8.86 

but again poslponed till furtdier advice vide staff

notice no* EII/ES/PR/0  (Lib) dated 10.9*86, This selection 

was again fixed for 29.6.87 and 30.6*87 vide DG/RDSO*s
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staff notice Nb.EII/ES/£>VO(Llb) dated 18.5.87 and 

a fresh list  of seven eligible candidates was also 

circulatea (ajinejcure-II of this stati: notice) but 

again Shri P.K.Misra's^ tne respondent no. 3# name was not 

included as he is not having the required qusO.it 1  cation 

as prescribed in the Recruitment Rules for the post. A 

true copy of this staff notice is annexed as Annexure-A-7 

to this application.

17. That finally the written ej«araination ot

the selection was heia on 29th and 30th June, 1987. The 

applicant after passing in this written examina-cion

was interviewea by tne selection board on 28th August, 1987 

but the final result of which is yet to be declarea.

18. Biat DG/RDSO, respondent no. 2# was deli­

berately avoiding to hold this selection in order to 

save the reversion of tinqualified candiaate Shri P .K .

Misra, respondent no. 3, to whom he had promoted 

irregularily and illegally on adhoc basis overlooking 

the claims o£ qualitlea canaioates. This statement is 

confirmed by the fact that first the selection was at

all not tixed tor more than two years from the enforcement 

of Recruitment Rules and when date was tlxea it was 

postponed four times after fixing the same initially 

in June 1986 as is evident from para above.

19. That Shri P.K.Misra, the respondent no. 3#

filed an application (No.533 of 1987) in the Central 

Administrative SbOfcMi Tribunal, \llahabad against tne 

non-inclusion of his name in the list  of eligible candidate
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for selection to be held for the post of ADO in 

RDSO and reasons communicated to him by DG/RDSO, 

re^ondent no, 2, vide his Ment) Nb.EII/ES/PR/o(Lib) 

da tea

2W. That Hon'ble Tribiinal while admitting

tnis case vide their order dated 2b.6,«7 also oraerea 

that meanwhile applicant (Shri P.K.Misra, re^ondent 

no* 3) shal 1 not be reverted and he will be permitted to 

appear in the selection which is going to be hex a ror 

tne post of AIX) and tyie resiait ot uie same snaii oe 

suDject to tne oraers passed in this case* a  true copy 

of this order of Hon'ble Tribunal is placed at Annexure A-8 

to tnis application.

2l. That in Para (LV) of his application filed

in CAO/Allahabad referr§d tc in Para 6^ Shri P.K«Misra# 

respondent no* 3# has mentioned that concerned authorities 

of RDSO has suggested him to obtain the orders from CAT 

only then he could be permitted to appear in the selection 

being held for the post of aDO on 29.6.87 and

30 .6 .87 .

22* That DG/RDSO, respondent no* 2# asked Shri

P.K.Misra respondent no* 3 to appear iji the selection 

being held on 29.6.87 and 30.6.87 for the post of ADO 

as ordered by CAT/^LD vide their Orders dated 25.6.87*

But instead of appearing in the selection Shri P.K.Misra, 

respondent no-3# g o a ^  reported sick and submitted a 

medical certific">te issued by 3M240/RDS0 Health Unit in
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in support of sickness. His absence frt>ro the selection 

on medical gmomds cannot be condoned as the medical 

certificate was not issued by Railway Divisional Medical 

Officer (DM0) and was not having the specific remarks that 

“the fact v/as known to hiir (Doctor/ that the candidate has 

to appear in the selection” as prevalent in the Indian 

R?>ilways.

23. That Hon'ble Tribxjnal/Allahabnd vide their

orders dated 10,7.87 vacated their stay order granted 

vide their orders d=ited 25 .6 .87, on a reply filed by 

respondents to the shox'^-cause notice, true copy of which 

has already been annexed as Annexure A-8 above.

24. That in order to protect his interest the

applicant got inpleaded himself on 31.8.87 in the case 

No.533 of 1987 filed by Shri P.K.Misra, respondent no. 3#

y  in the CAT/Allahabad.

25. That the DG/RDSo# respondent no. 2# notified the

supplementary selection to the main selection (held on

29.6.87 and 30.6.87) on 24.8.87 and 25 .8 .87 vide their 

staff notice no. El I/E S/PR/0 (Lib) dated 10>8.87. In

this supplementary selection Shri P.K.Misra, respondent 

no. 3/ was directed to appe?=r inspite of the fact that 

the stay order granted by Hon'ble Tribunal in this 

regard was already vacated by their order® dated 10 .7 .87 .

A true copy of this Stpff Notice is annexed as isjinexure A -9 

to this application.

26. ®iat on this most \anlawful action of the
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DG/RDSO, the respondent no* 2# the applicant gave a 

representation dated 13»8.87 to him against the same, a 

true copy of which is annexed as Annexure A~lQ to this 

application.

27. That DG/RDSO# respondent no. 2# on getting

this representation of the applicant postponed the supple­

mentary selection scheduled to be held on 24.8.87 and

25.8.87 till further advice vide his staff notice No. 

E II/ES /P^O (Lib ) dated 21 .8 .87 . A true copy of this 

staff notice is annexed as Annexure A -11 to this 

application.

28. That the DG/rdso, the respondent no. 2e vide

his staff notice no.EII/ES/PR/o(Lib) dated 9 .2 .8 9  decl?red 

the result of o ne^ut  of two posts of .ADO for v/hich 

selection was held on 29th and 30th June 87, and 

inpanneled Shri Suresh Prakash for promotion to the 

post of ADO and he has been posted as AIX) on regxalar 

basis vide DG/RDSO*s, respondent no. 2, OPO No. 12 

of 1989 w .e .f , 9. 2.1989. This v/as done even without 

holding the supplementary selection. A true copy of the 

staff notice is placed as Annexure A-1? to this applicatioi

29. That the DG/RDSo, the respondent no. 2, again 

fixed the continuation supplementary examination for 

the post of ADO on 24 .7 .89 vide their staff notice No.Eli/j 

ES/PVoCLib) dated 12 .7 .89  and Shri P.K.Misra the respondeifl 

no. 3, was illegally asked to appear in the same. The 

written examination of this supplementary was held on
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24.7 ,89 . It is iinderstcoci that Shri P.K.Misra, the 

respondent no. 3# has been interviewed also on

13.12.1989 but the final restilt has not been declared.

A true copy of this staff notice is placed as Annexure A~1

30. That the applicant gave again another

representation against this order on 27 .3 .89 to DG/RDSO 

but vjith no effect, A true copy of the said representation 

is enclosed as Annexure A-14 to this application.

31. Hiat the applicant fears that the A  DG/RDSO,

respondent no. 2 will make all efforts to pass shri P.K,

Misra, the respondent no. 3 in the supplementary examinatic 

in order to hide his own misdeeds done so far in this 

case.

32.a&c That from the above facts it is clear that

y  the DG/RDSO, respondent no. 2 has neither followed the

Recruitment Rtiles for the post framed by Railway Board 

in consultation with Union Public Service Commission and 

Ministry of Legal Affairs etc, enforced w .e .f . 5 ,5 .84  

nor followed the orclers issued by R-ilway Board for holdir 

the selection as per Reciruitment Rules for reverting 

Shri P.K.Misra, the respondent no. 3 vide their letter 

no.ERB1/77/44/24 Vol. Ill  dated 28 .8 .86 .

33* That all illegalities in the case are due to

unwanted favours shown by DG/RDSO, respondent no. 2 to 

Shri P.K.Misra, the respondent no. 3 in the following 

manner* -

(i) Firstly promoting him on adhoc basis
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w. e. f . 2 3 .10.1Q84 v̂ hen he was not qualified 

according to Recruitment Rules for the post 

enforced from 5.5,1984 in place of the appli­

cant.

(ii) Secondly managing the continuation of his 

adhoc promotion by not holding/finalising 

the selection for a period of more than 

5 years.

(iii) Thirdly not reverting him in terms of Railway 

.Board’ s letter Ko.ERB 0 /77/44/24  Vol. Ill  

dated 28 .8.86.

(iv) Fourthly by calling him in the selection 

v/hen neither he is qualified according to 

Recruitment Rules nor there is any stay order 

on this by the Hon'ble Tribtonal or any other 

court of lav;.

V II. Relief sought;

In viev/ of the facts mentioned above in Para

VI, the applicant prays for the following re lie fs :-

1. A suitable order or direction calling for the

records of the case be issued and to quash the 

order passe# by DG/RDSO/Lucknow vide their staff 

notices Nos.E- II/ESAVO(Lib) dated 21.8.87 

and 12.7.89 permitting Shri P.K.Misra to appear 

in the supplementary examination to the post 

of ADO in RDSO.

2* A suitable order or direction to be issued

directing the respondent no. 2 to revert Shri
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P.K.Misra, the respondent no. 3# on his 

sxibstsfntive post of Chief Documentation 

Assist=int from the post of ^sstt. Documentuition 

Officer (adhoc) .

3. A suitable order or direction to be issued 

directing the respondent no. 2 to promote 

the applic?int as iiDO on adhoc basis till 

such time the results of the selection 

conducted in this regard are not finalised.

4. A suitable order or directive be issued 

directing respondent no. 2 to regularise 

the selected candidate from 5 .5 .84  i .e . the 

date of enforc©nent of rules as the delay of 

holding the selection is on their part.

5. Such other and further order or direction be 

issued as the i^n 'ble Tribunal deem fit  and proper 

in the circumstances of the case.

g r o u n d s

A. Because the respondent no. 2 has no right to 

promote an tmqualified candidate according to Recruitment 

R\iles even on adhoc basis which have been framed by the 

President of India in eicercise of the pov/ers conferred

on him by the proviso to \rticle 3O9 of the Constitution 

of India and Legislative in character.

B. Because Recruitment Rules for ± k s^  the post 

were enforced from 5 .5 .84  after their publication in the
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Gazette of India, Part II, Section 3, Sub-section (i) 

dated 5 .5 .84  and Shri P.K.Misra, respondent no. 3 was 

promoted on 23. 10.84 i .e . sfter the enforcement of 

Recruitment Rules.

C. Because Shri P.K.Misra, respondent n o .3 is 

not having the qusalification of "Degree or equivalent 

Diploma in Library Science of a recognised University 

or equivalent” as prescribed in the Recruitment Rules 

and as such he is not qualified according to Recruitment 

Rules for the post and cannot be promoted or called to 

appear in the selection*

D. Because in application of Sri P.K.Misra, res­

pondent no. 3# at CAT/Allahabad there is no order of

Hcn'ble Tribimal directing DG/RDSO x to call him in the

selection. The stay order dated 25.6.87 granted in this 

regard has already been vacated by the Hon*ble Tribunal

vide their orders dated 10 .7 .87 .

E. Becausew: v/hen an appointment is made

i^rithout essential qualifications# then it  is not

only irregular but the appointment is also invalid,

F. Because it is well established law that

qualification for a particular post can be a rational 

differentia within the meaning of ^rticle 16 of the 

Constitution of India. It is equally clear that v/hen 

a qualification has been prescribed for a post that 

cannot be obliterated by posting those v/ho do not
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have th?=»t qualification as against those v/ho have 

that qualification.

G, B ecause if the President pleases to frame a 

rule changing the conditions of seirvice he can do so.

It is not possible to accept the contention th?»t the 

niles once framed cannever be altered. If the exigencies 

so demand, the rules c;=’n be changed. An authority which 

frames a rule has undoxibtedly the pov^er to alter it

even though the change may be to the advantage of some 

and disadvantage of others* If  it were, it might 

be held that any change in the rules has to be with the 

consent of all enployees of the Government, in the first 

place that might not be possible, because certain 

eiTployee may be liking the change and others not*

Secondly, by doing so# it v/ill not be possible to run 

the administration,

H. Because when an appointment to a post is itself 

irregular, unauthorised and invalid, termination of such 

appointment cannot be said to be acts of punishment. 

Accordingly, \fhere a Government servant vrho had been 

promoted to the selection grade v?qs later placed to

his original post, not for any fatilt of his, but because 

of non-compliance of rules relating to the aps^intments to 

to the selection grade , there was no reduction in r^nk 

thing the tneantlng of Articles 311 and therafora '.vas not 

entitled to any opportijnity of shov/ing cause under this 

Article against the proposal to revert him.
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I, Because the post of Govezninent servant is more

one of status than contact and therefore service conditions 

can be unilflteri=^Hy changed even \f/ith xss retro^ective 

effect.

J . Because no ?^ppointnient or posting can be made

contrary to rules even if it is stop gap or on adhoc 

basiso The appointment in Service has to be made in 

accordance v/ith the Recniitment Rules and not contrary 

to those ruleso

K. Because the applicant having a qualification

of B .Sc ., M .L ib .S c ,, is fully qualified according to 

Recruitment Rules ?>nd aviaittng his promotion since 

5*5el984 i .e . after the enforcement of the Recruitment 

Rules,

L, Because the applicant shouid have been promoted

as ADO in place of Shri P.K.Kisra, respondent no .3, vfho 

vras unqualified according to Rules and thus he is 

sustaining irrecoverable monetary loss as well as

in condition of service.

V III . INTSRLI ORDER:

Pending final dec:is‘-on on the application# 

the applicant pray for the following interim orders- 

It is, therefore^ pr=»yed that the Hon'ble 

Tribunal may be plassed to airect DG/ROSO# respondent 

no* 2f to declare the result of the applicant who has
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already appeared in the interview after passing the 

written ex^min^^tion of the selection of AIX) and promote 

the -applicant to the post of ADO (GroupII) so that he 

may be saved from further irrecoverable rrt>netary loss 

and mental torture and the result of Shri p.K.Misra, 

the respondent no. 3, an m qu^lifled candidate may not be 

decl red.

Details of the remedies exhausted;

The applicant declare th^t he has availed 

of the remedies available, to him \inder the relevant 

service rules. The details of the representation in 

this reg?>rd are given belov;s-

(i) Applicant's represent=^tion dated

13.8.87 (Annsxure A-lO)

(ii) Applicant's r^resentation dated 

27.3.1*589 (Annexure iJo. A~14)

X. Matter not previously filed or pending with 

any other court?

The applicant further declares that he had 

not previously filed any application, writ petition 

or suit regarding the matter in respect of which this 

application has been made, before any court of law or 

any other authority or any other Bench of the Tribunal 

and nor any such application, writ petition or suit is 

pending before any of them.

XI. p-^rticulars of aaafe>j4gtg^/Postal Order in
in respect o^ t^e application "fee?"'

1. Name of t!ie Bank on which dravm?

2. O o ^ ^  Dra^t Wo. (k t ^ _L 1 [ j  6 ? 2—.-|c<
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XII. Details of Indext

An index in duplicate containing the details 

of the documents to be relied upon is enclosed.

VERIFICATIDN

I, V, S ,L , srivastava s/o Late Shri sharda 

Prasad aged 48 years working as Chief Documentation 

Assistant in the Office of Itesearch Designs and 

Standards organisation (RDSo) resident of 555-Kiy2V7 

BholaJchera# Alanibagh, Lucknovf do hereby verify that the 

Eton tents of p aras  I  ̂A " ̂  I /________________
•T

are true to my personal knowledge and paras 3

__________ ^ ______________________ are believed to be true on

legal advice and that I have not suppressed any material 

fact.

( V.S.L.srfivastava)
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M IN ISTRY  O F  L A W , JUSTICE &  C O M P A N Y  AFFAIRS 

(Department of Lcfial Affairs)

‘ New Delhi, the 16th March, 1984

CJl. R . 427.— În exercisc <d the po«vers conferred by clause
(a) of rule 8B of C ^ r  XXVIl of the First Schedule to 
the Code of Civil Piocedure, 1908 (5 of 1908), the Central 
Government hereby makes the folknrlne frathet amendment 
in the notification of the Government of. India, in the late 
Ministry of Law (Department of Leeal Affairs) vNo. G.S.R. 
1412. dteted the 25th November, i960 namely :—

In the Schedule' to the said notification, fai item 9 relatins 
to Karnataka, afiainst sub-item (b) rtlatine to the Subordmate 
Cluurts in fi.’insatore City, for the entry in cohmin (2 )-the 
f<41owing entry sh.i11 be s^itnted. namely :—

•

“Shr? T . R . Ranearajan,

Central fiovt. Pleader”

HShri B. N . Dayananda,

Central Government Pleader.**

2 .-This nntiflcalion shall comc into forcc with cfTect Xrom 
the 16!h March, 19R4.

INo. F . 35f 1)/R2-Ju«II.1 

N . S. M EH TA . Jt. Secy, ft Legal Aihiser

88 0V*4-1 . (999)
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QtaOway Board).

New  Ddbi, the 10th April. 1984

G .& R . 452.^1n exax3se of the ponren con&ned by the 
pro\iso to aitide 309 of the CbnrtmitiQn. the President here­
by matMt the foDowing niks'T^nlatiQg the tnethod of re> 
cruitment to the Gionp ‘A ’ and Group ‘B‘ posU «rf Deputy 
Director (DocnmentatioiO and Aaristant DocumcBtation Offi­
cer in the Keaearch Deriffn and Standards Oqeaiysation, 
Lucknow of the Ministiy of RaHwaji; aamdy i—

1. Short titk and omnmotoeaieatv—<i) These rules may be 
called the Keseardi Designs and Standards Organisation 
(Group *A’ and Group %*)> Recniitmei^ Rules, 1984.

»
(li) They dull come into force >>n the &te  of their 

publication in the Official OazMe. ^

2. Number ef posts, dasrification and teak of Pay.-—The 
ouvber of said posts, thdr dasrificatfon and the scale of 
pay attached thereto, diall 'be as apedfied in columns r2 to 
4 of the Sdiednk annexed to these rules. <

3. Method of Recmhment, iaee limU, qualificalions etc^The 
netlmd of recniitfflent. age limit, qimlioilinns -and other 

matters relating to the said poMs. dull be as qtedlied in 
columns 5 to 13 of the said Sdtednle.

[do I «trt«fr-1/7:̂ 44/24^0 liq

TO Wlftir, ^  siTO vm\

4. Disqualifications : N o  person,—

(a) who has entered into or contracted a mBriage ^ith 
a person having a spouse liviqe «

(b) tdio, having a spouse Jiving, has entered into or
contracted a marriage with any person;

dull be digibte for appomtment to any of the said posts.
'

Provided that the Central Government may, if satî fied.i 
that sudi marriage b  permissible under the personal law 
^fdicaUe to twh person and the other party to the marriage 
and that there are other grounds for so domg, exempt any 
person from tte operation of this rule.

5. Power to Rdax.—"Where the Central Government is of 
the opinion that it is necessary or expedient to do so, it 
may, by order, for reasons to be recorded in writing, an 
in consultation inth the Union Public Service CommisdoD. 
relax any cf the provisions tJ these rules with respect to 
any class or category of persons.

6. Saving.—Nothfaig in these rules shall dfect reservatioa, 
relaxation of age limit'and other concessions required to be 
provided for (he candidates bdonghig to the Sc îeduled C ^ e  
and the Scheduled Tribes and other specbl cateporiex <« 
persons in a.<cordnncc vk'ilh Ibc orJcrs issued bj' the Cea- 
tral Govemnttnt from time to time in this regard.
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of POM K a o f a»aiflc*ti0B ScM^cTp^ Whether Apelfanhfor 

poit Milecaon dinctnctnila

potter nnv

iclectioQ

pcct

i

i

Whetber 
hcnefit 

or added 

yean of 

Strvke

under rule 

30 of the 

C .CS . 

(Pension) 

Rules,

1972

Bduomoaal and other 

fkoatioos itqufacd for 

lecndu

diren

/

0) (2) (3) (4) (5) (6) (6a) Cl)

Deputy Director J* General Central Rc. 1100-50-Sckction 

(Documentttion)(lM3) Service Group 1600 

•A* Gazetted 

(Hoo-Mii^steriaD

•Subject 

to varia­

tion de­

pendent 

onworic- 

load.

Not applicabk Not

applicable

Not applicable

Whether a«e and 

^ucationaJ quali­

fications prescrib­

ed ordinKtJte-

cruits wffl apply 

in the case of Pro- 

motees

Period of Method of rectt. n4ie-

probation, ther by direct recit.

If any or by deputation/ 

transfer & percentafe of 

the vacancies to be filled 

by various methads

In ease of rectt. by pro- 

tion/dcputation/transTcr. 

erodes from which promotion/ 

lieputation/transrer to be matie

If a D PC  exists, what is 

its composition

Circumstances 

in «hich 

U .P 5.C . is to 

be consulted in 

making rectt.

(8) (9) (10) (11) <«2) (13)

Njt applicable 2 years . By promotion Promotion

Assistant Documentation offi­

cer witl^wars’ scrvicc in 

the BraffHn3crcd after 

appointment thereto on a 

regular hasU

* '

L.'

'-j'

i
88 GI/83-8

Group ‘A ’ Departmental 

Promotion Committee

1. Chairman/Member, 

Union Public Service 

Commission— Chair­

man.

2. Two Directors from 

Railway Board 

—Members.

Note : The prcceedings 

of the Departmental 

Promoticn Committee 

relating to confirma­

tion shall be cent to 

lb: Commission for 

approval If, however, 

these are not approved 

by the Commission' a 

fresh meeting of the 

D^tanmental Pro­

motion Committee to 

be predded over by the 

Chairman or a Mem­

ber of the Union Pub­

lic Service C om n^on  

dull bebeld.

Consultation 

with tht U.P.S.C 

nccessary while 

te!e 1 1 ] 1 an 

officer for 

appointment.
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’ ■ ■* ■ ■ * V  . •■ V ■

{P a r t  II

(2) 0) (O (5)

■ OSioer.

20/Usistant 3* Ocnei« Central Rs. 630-30. Sckctton

jD^W Denw ion <1983) Service Oronp WO-3MIO.

*B* gazetted (non. EB-35-880- 

40-1000-EB- 

40-1200.

•Sttb̂ to 
variatkti.

V

(«*)

8 10

No. Butnmst

i«(__
fladielort dtgrse 

^nu degree OTMpj. 

^̂ •alent dgrfoma in

2yean

■Not Exceeding 

30 years. 

(ReUxaUe for 

06vemnientier* 

vants upto 3 ytfus 

In Bcc^ilance with 

the instructions or 

orders issued by the 

Central Govt)

Note: The crucial 

date for determining 

the «ge limit dtall 

be the dosing date 

for receipt of appli­

cations from can- 

diUates in India 

(other than those 

in Andaman and 

Nicobar Islands 

and Lakshadweep).

No

11

Essential:

0) Master’s degree In Vhy- 
tics/Chemistry/Mathenia- 

tin of a recognised Uni­

versity or cquixTlent.

(it) Degree or equivalent dip­

loma in Library Science of 

a recogiUsed University or 

Institute.

(iii) 3 years’ experience in 

a responsible capacity In a 

Library of sti* ndard.

Note : I , Qiialincations arc 

rdaxabk at the discretion 

of the Union Public Ser\ ice 

Commission in case of can­

didates otherwise well 

ciualified.

Note 2 : The qualification(s) 

regaruing experience is/are 

relaxabk at the discretion 

of the Union PubUc Service 

Commission in the case of 

candidates belonging to 

Scheduled castcs and Sche­

duled Tribes if at any staj^ 

of selecticn. the Union 

Public Service Commission 

is of the opinion that suffi­

cient number of candidates 

from these communities 

possessii  ̂the requisite ex- 

■ fterience are not fikely to 

be available to fill up the 

vatfincies reserved for them.

Desirable :

fi) MasU’s degree in Library 

Sd;noe of a recognised 

Univeruty or equivalent

(u) Experience of dfcomen- 

tation work in a responsil>lc 

caf̂ ty.
(lii) Working knowledge of 

any of the modem Euro-  ̂

pean language other than 

English.
------------------------------

12 13

^^om otion failing 

by dircct rectf.

ofareeotn̂
T3niver»itY<^

cquivalest.

Promriipn ;

Through d«4>ar(mental selcc- 

I tion (which shall include

I ordinarily a written test and

a viva-voce (test) of Grade 

*C  stair (oflier than Minis­

terial jtafl) working in a 

■^documentatfon and Library, 
ine selection shallbe 

from among the staff

Croup *B’ D.P.C.

Three Directr rs/Ac!di- 

tional Directors.

Note ; The proceedings

o i the Dqwrtmental 

Promotion Committee 

niating to cohfirmp- 

' tion dttll be sent to 

the Commission for a 

approval. If, however.

Consultation 

with theU.P.S. 

C . neccssary 

while making 

dircct litctt.
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hokline potit in the grade 

the minimum of which it 

Rv 425 in the revised scale 

and io higher Group *C  

grades on a regular Insis, 

provided thsy have rcn* 

dered a minimum of 3 

jTsrs, non-fortuitous ser­

vice and have reached a 

stage of Rs. 560/-.

Note: In oue a junior emp- 

'loyee k  considered for 

selection by vinu.‘ of his 

satisfying tk  relevant Sind- 

mum aenm  conditions,' 

all persons senior to him 

shall also beheld to be eli- 

gibk notwithstanding that 

they may not satisfy the re* 

quiate minimum service 

condition*.

these are not approved 

hy the Oommissbn a 

fresh meetnig of the 

Departmental Promo­

tion Cbmmittee to be 

presided over by the 

Chairman or a Mem­

ber of the U.P.S.C. 

diailbeheld.

INo.ERB—1/77/44/24—vcl IIFI 
A. JOHRI, Secy.. RaUway Board and ex-rffiw Jt. Sccy. to the G . vi. of India

^  MilWH ■

^  23 1984

—45a:-xr«{sfir, efWr * 309 mr ever wRaif vT sifhr vet pr, 3rf<nT<r
flRW aftww imif siftw<r %qihr afirav sfK st̂ wpr- hwih tftx

ftrepir w i  («fWT) fror sfim  w  P m , 1974 vr %

PiHlHfirr Ppni f, wsrt̂ :—-

1- ( 1) 1;^ Pwfi w  # R t  «n*r sftww fNtvrav ft>w fiwre sftRnr ffwR 

sRwu ««R. %*ir vh finpt aftnw fsrtimw) wr afWVPî
yfEwq ^  w  wff .{?FPr.tWhr;|J finm;, 1984 |i

( 2 ) i  ^ipm if w m  artlw ^  I

^ sftw^W*RPT irfinw «wh ^
sfttOT «ftt WWR jitK ^  finpti Jiftrwi bit ( ^ )  ifttfiPw afww ®pir ot* «r «

twf fsrpr. 1974 *f w  fr» 12 ^  wfej JiftftsJif ^  gr̂ faPia tw

^arir.:— ^  pm  w *w o & . ess art»« 29-6-74(i« 1609 % 1622 w )  nftffsir # • (i)l6s^,
«?• 1 orfl»-s-6-74rro wqfte / I // -

O  2. «r.w.fir. # .  «26 S->75(I683) a> 21-6-75 t n  WftHT ftnrr iWri

3. m *«op r^ ifc 097 wti» i»-«-76(«[» i70fr^rfoq^ #0

4 . W*¥r«ftVjtffc 649m<l« 21-5-7? (^c 162) « f ^ ^ « .  12(47)/7ft^|tjm6w 4-5-77

». 650 mt% 21-1̂ 77 ft* 1 6 5 3 )n f t ^ E .  12(29)/7fr^tJ-l 4-5-77

6. W*W#Pr* # • 25 w f «  6-1-77 ft* 76) if* 19(29)/7WJjf t  15rl>78

7. BTo*!.f»r. # . 984 Wt«. 6-«-7» ft* 1764-176}) HfW£TO #* 12(3)/W " f  ?  w fw  22-7̂ 78 IfTf wfnFI ftan imi

8. W*W*PT. <* 1114 fflfW. e-»-78ft. 2015) «* 12(4l)/78^ol?o-lir.t»» 2 2 - 8 - 7 9 ^SfhPTfiBn iWn

9. W* 225 10->7« ft* 439-44) V* 12(Sl)p7«>q-l m tw  IM-79 ifrf iprr I

10. m *^*Pr*«* 899 30-2-79ft*' 1764) W* I2{29)j76«*>t5-Hrf6<t 8-6-79 If?f

11. WofT,.f»r. »* 1201 »t«.2>9-79ft* 2263) #* 19(2);7JHjO*II Wtf!W 6-9-79 m  »WII

12. « r t S ^ # o  12{ 5 l);77WT> 25-3-80 {m*11of5r.?fo ) IT^ ftjJT WJI

13. Hfs^vrr#* 43(4)/8(H?Hf.il(i)Brthg 14-10-81 (m»w:r*fH*W* 680 ir .^  3M0-SI-JJ* 23J3)*I^«lftB7 fVTT WT,

14 »l-13018/3/81-0t{.ll(i)%T*» gl*Tr.pro «• 167 ir|f>W 1>>82, %• 473J WftwfrJTI m/t
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Government

K « e « c h  or^nisatipn

O F F I C E R S  P O S T I N G  O R D E R  N O . 7 3  O F  1 9 8 4  

Shri P.K. Misra. 

t i l l  further orders,

* i u  n c ^ l n ^ i l u  S r i t  "c ^ i  " r :y i a r o r % T o c ‘’p ? S ^ t io n

in future. _
may be forwarded to E s t t . -  

3 The charge report may oe
Section In quadruplicate.

A u t h t -  D G / R D S O * s  o r iS e r s  d a t e d 2 0 - 1 0 - e 4  I n  t i l e  
N 0 .D G / C R P - 7 7 / G  ,

(Hindi Version w ill  follow)

(J.J. HARE)
X,uctaaw-2260U .  - F o r  Director General.
Dated 23 . 10 . 1984 . 
File N0 J>G/C^-77/G

d i s t r i b u t i o n

S r . D y . O G  J D t P u h . )  A u d i t  O f f i c e r

D D E - I I  D D C A d i m .)  _  s o C R e c t t . )  S O C S t e n o s )

A s o e -1  S O E - l I I  s I c y . / R O S O  O f f i c e r s  A s s o c i a t i o n

ADE/Tele A.S.O. I II P®ss Section
E s t a t e  S u p e r v i s o r  R e c e p t l o  .  c o n c e r n e d  «■ P / f H ®

A d « m .S e c t l o n  « o t l c e  B o a r d  O f f l « rAdnm.Sectlon

SO ( H i n d i )  t-  F o r  p r o v i d i n g  H i n d i
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K l . U i T . i Y  O f  ; t U L . v 4 V i  

( rial 1  w a y  b o a r d )

N o .  i . ^ d l / 7 7 / 4 V 2 4 - V o l . i n - ? t  N e w  D e l r i l ,  d t .  1 3 - S - S 5

T h e  D i r e c t o r  G e n e r a l ,  

H J i O / L  u c i c n o w *

S u D ;  S e l e c t i o n  f o r  t n e  p o 5 t  o f  \ s s t t .  

j o c .  O f f i c e r  I n  R D 3 C / 1  u c k n o w  a s  

p e r  t h e  R ' P  R u l e s  n o t i f i e d  v i d e  

t h i s  l-‘i n . * s  n o t i f i c a t i o n  N o .  Z \'? \  f  
7 7 / 4 4 / 2 4 -  o l . I l l  d t .  1 0 . 4 . B 4 .  ’

hef'; i . Yoar letter lio. £ .l I /3 S /p a /C  
Q t .  2 6 . 4 . S 5 .

2 .  T h i s  K i n ’ s  l e t t e r  o f  e f e n  n o .  

dt •

A- .

T h e  K i n i s t r y  o f  . H c . i l v a y s  h a v e  c e c ^ i i e c  t n a t  t n e  s e l e c t i o n  

t o  t n e  p o s t  o f  A s s t i .  J o e .  C f i ' i c e r  i n  .-O^C s n o u i d  D3 h e l d  id-ueai- 

t e l y  a s  p e r  R i ?  R u l e s .

3 d / -

( R . R .  K o h l i )

D ji. i e c r e t a r y (  a ) , R 1  y . 3 o g r c



S n  U r M to r  Oeniral.
BO8O9 ItfOlOIOV.

8ubt Stlfotlon for ttai pogt of isstt*
Doo.Offistr in  RDSO. Luoknov as ptr th« 
BIbP Bol«t Aotifitd Tldi Beard* t 
lotif ioatioa Io«BBB-1/ 77/ 44/ 24-To1 I I I  

dt. 10. 4 .86

Bift Toor letter Mo. B l V S S /W O ^ U b  d t . 3 0 .9 8 6

fte aattir ag reflizrtd to in your letter qaoted akcve 
hag been examined and paperg pat ap to tte Board who ha^e deoideA 
that ve ghonld not Tiolate BERG reecaaendation. and the c^oondg 
■intioned do not giipe e n o u ^  detailg to jagtlfjr Tiiftation. saix 
t M n g m l s  eC oorreot proeedore. She Board algo desired to knew 
Yltjr ad-hoo fppointaint ef unqaalifigd psrgong i«re Badi. vhen 
«ialifigd per gong vere a?ailable ft ifh/ adhoo arrangenentg w r e  
oontintted so long*

Heeeggary action nay pleagt to taken aocordlnglj under inti- 
■ation to this office.

l o ,  IR B -V 7 7 /4 V 2 ^ *  f t i l . I l l  Biw O t l h i ,  d t ,2 8 .7 .1 9 B 6

8V
(RL Afam al) 

Under SeoretarjfS) 
Bailvaj Boaxd.

>•



Government of India 
Ministry of Transport, Department of Railwejys 

Research Designs & Standards Orgn,

M an^ Naggr ,Lucknovr-226011,

staff n o tice

Sub; Departmental Selection for Caass I I  (Group ’B ’,) 
posts in  the Documentation and Library Sections 
of Research Designs & Standards Qrgaxiisationo

' .  V

A selection will be held on I0th and 1 1 p  June, 1986 
(Written Test) as per the following p r o ^ c m e  from e^ongst the 
eligible class I I I  staff of the Documentation and Library 
Sections for being empanelled for officiating promo^ons to 
Class II (Group ‘B ’ ) posts of Asstt, Documentation Oificer 

libraiT^ in to! E s .650-1200(RS). ,  The ^ b e r  oi tte 
e-isting vac facies for which the above panel is to be formed 
is 2 (Two), out of wluch one vacancy is  reserved for Scheduled

Caste,

Date b PBoer NOg_________ _ Time * . —

I0«6 o (£3^ ĵ]3]_ĵ g]Qî Gnt aJid IO0OO to 12*00 hrs, 2 hrs.

General Admn,) ' ' x

1 U 6.86 I I  10,00 to 13«00 hrs, 5 l̂ a?s.

(Librri^’’ Science and 
Publication)

2 . Condition of eligibility;

Strff holding the posts in the grade the minimum of 
which is Rs.425/- in the Revised Scale on a regalcT basis, 
Drj^vided they have rendered a
fortuitous service and have reached the stage of Rso5dO/-.

Science of a recognised University or equivalent is  must. 

Note;

Ip  ease a junior employee considered for selection 

by v i r t S  of his Satisfying the relevant 
rroiditiors all of his seniors snail rlso be held °e 
eligible notwithstanding that they may not satisfy the 
requisite minimum service conditions.



3. Iho oligible o ^ d W a t o s f

r o r S ^ f / i o l ^ o n o ^ 4 r ¥ K

fe  ^ ^ o H o r  °i^tervie3  t h .  So loo tio n  B o a .d .

u  U.y ^
i n  aggp^egate,

X 4> .̂-f-F order of tlieir seniority wiio

-  .- II

i  9I 00 hrs on the  sobodulod d a t e s ., v

■’ / Vt

t \

(I>.N, K apoorV^
T TT t t t  for Director General.

:^ncl; Annexures-I,lJ->J-J-J-*

J i l o  K o .E I X 'E S /r a /0 ( l i b )

L u c k n o w - 2 2 6 0 1 1  ^

D a t o d ; 0 9 o 4 * l 9 8 6 .

•h tr tr ib u tion

« .  . i r o o t o .  ~

• 2 . Dy.Diroctor/Doc., EDSO,Lu K eligible ^

^  "o b l S n S ® ? o 1 T ..W s  seen

? t e 1 « 5 t i o e . Tbey n w ^ k n o « -  

ledge receipt of notice,

^  Tioticc Boai’d (Adnn. Bldg., iun^exe I & II) •

4* Addl.Director Stds.(Trade).

5 . Addlo Director/li.3).

6 .  D y . D G .



/
,. ^  . t -

AinffiXURE-I

Syllpbus for the Selection o f ' AD0(Librj3Py)

A l)O (P a b o )  _______________________
’“ E.'j-tr'.'blishncrjt 2: Gcr.crnI Adninistrntion

■n —fc 4

100 Mrrkc.

PiV?SR~I E^nblishmont

Sisotollno Prf Ap:.or-l R .A^J, Rcil.^ay Sorvice ^uduot 
KuT‘-a, E-ployuiiiit of- C--i.-jUr;jL LtiJ^^ur, Pa>30 ^ t

Ia 'R u J o o  & tfcdio.Tl B u l a j , .P ^ : :a o l .  S u l u ^
H C ’̂ ‘ U o r  E L i :.a o 5" i c n t  R o j ^ u l - . i o i i S  aud. Lo^ u x o  & a.-/ . . . o u o *

G eriK X ^nl

D  T(j ■•-ticii cl' p o w e r s  i n  RDSO i n  E s t a b l i s M e n t
B u . g e i  E . t ^ . a t e s ,  _ g o -

ourement and aooom t^ of ci'
•■+i-n?irv. Chapter I, I I  ana X ot tne 

a-llil S o ^ e d v ^ ,  Of^lc-IA I,® .ua,:c Policy Bid 

...Official language Rules,

>

AinTE RE— IT- n

PI'TBR-II T.ibrpj-y Science & Pablication 200 MnrkP.

■̂op-i r̂ -TT;T.ibrsr.v Mang/̂ eiaqriU  Boards; Librsry
li^rgry conmixiuuy. T r u s t f  ̂  income &

o f  " c 2 p i n d i ? S ? .r i o c ™  open access
chTr/^ing &  dischargir^g ^ste n ; stock 

-%^ficationT Book stock selection & Its 
Gaintenanco; departnental librarieo*

To p ic .I I I : _ G l a s s i f i c a ^ ^  Structure of

rs s o ^ #  .

M n r T a J S ’ d S S ' o f  Z '

arrangenent of entries. ^



Toiic IV:Bj blio/rrsphy & Book Selection. u. a. ^
Tins &  purpose of biBlioffrapliy, current state of 
bibliofiTaphical enterprises; (national Sz inter-_ 
national), reprocrapl^y, copyright, principles in 
selection of library naterials.

Tnriin V i Reference jinci infom ation storage, retrieval, 
aiiar service J ^
Re:gerence; service, Enquiry techniques, assessm ent 

of enquiries, literature surveys and searches., 
preparation of biblio{praphies, bulletins, abstracts 
and indexes, Types of reference naterials. Infor­
mation location, stirrase, retrieval netiiods _ and 
techniques and services. Indexing, abstracting axl 
docunent ation, Selectjnm discemination of Imorna- 
tion,5f;oriou3 types of equipment for handling 
information and providing 'services. Patents as 
source of irrfomation. Planning of documentations 
and information centres, introductory knowledge of 
systems Planning to automatics concepts and to 

computer use#

Topic VI : Editin/r and Printing;
Editing alid processing of manuscript, Printin^

V processes, Printing machinery, Printii^ type -
faces, Brinting paper, B l ^ ^  making, ^oo x  reading. 
Binding, Knowledge of various kinds of publications 
and their importance. Precis making.

-2-
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ANl^XURE - I I I  

List of elirrihl i ’ ' ''

1. Shri Suresh Prakash,

2 . Shri V.S.L.Srivastavo,

3. Set. S.L.Daur

4 . Snt. G.D.Chatterjeo,

^'^0 (?) Adhoc,

c d v d o c .

Sr. librarian 

librjiTian.

l/r»r

>

>V_



f^M rjaxuR jE  f}~Q

Bif!«apoh OM igas.A 8t«ftdar4ii O rg aai^tU m  
Mt«»k lagar, IiaekMv.

» ••  a lV W P V C K L lb ) j ^ t U , 11. 4 .1986

m s M ^ m

Sttbi SSLSCTIOlf FOR Tflf POST OF ASSXT. 
ZWCUMSNT.^TIOH 0FPIC3H IH R .D .S .O .

t# his «pplleatie* d a U i _____________
2io  -Pi ^Jsra •f f f , ado (Lib) is liif«rBtd that as psr

c^^^sUaratUii for th«
P#it * f  Asttt. p*ouB«iiUtl«a Offlc«r/Pub-Llbpary as ths 
P^sstssiac ®f at Isast Baobslar* s dsgrss and D«fr«s «r 
•q a lY a l .^  i ip U ju  la Llbpaiy scitacS #f a PsJJgSlMd 
ualvtrslty *r «qulTalaat Is a aust la th# ease af proantves,

baaa laeludsd la ths list af 
allglbls eaadldatas olroulatsd oadar Staff latlea Ma. i l l /  
«V P V O (L lb ) dat«d 0. 4. 1986 (Capy aSclasii). * ^

D V  As abova

Basaat Kuaar 
far nirsotaf Qsaeral

8hrl P.K. Nlsra
Offg. Asstt. D«o. Offlcsr <Llb)RDSO/LttJkiisv.

X
■



f )N /^a ^O R _E  f)-V

V

i. V.

Qovenment of Iniia
Ministiy of Railways Xv

Research Designs and Standards Organisation

STAFF NOTIgR

Sub: Departmental selection for cl.II(Grout) 
posts of Aastt.Documentation Officer in

^  Stsrdaj^a Organisation,

10 q M  Staff Hotioe of even number dated
IS ’ ?n+S ^  ® above selection scheduled to be held

a 4 ^  

? S t T ^ U ?87

i  • 2 (tio?®ouf P ^ l  1 = ?0 b f l o ^ d
oaate caJilidatef reserved for Scheduled

^ ^ramme of written te.ct

^  — ? .9Pe>- ______  .Time Duration of

"® ''*® ^E 3t L i 3toent ani’ °-°°
^  General Admn)

30 .6 .87  I I  10.00 hrs Three hours
(Library Science 
and Pu)lication)

2 . Conditions of eligibility

posts in the grade the minimum of 
+h { the Revised scale on a regular basis, 

provided they have rendered a minimum of three years’ n^n- 
fortuitous service and hetve reached the stage of Rs.560/- .

V departmental promo tees, possession of atleast 
a ^ e l o r  s De^^ree and Degree or equivalent disploma in 
Library Science of a recognised University or equivalent 
is a must.

Sh.Amrit Lal,LO(R)/RITES who does not possess a 
a degree or equivalent diploma in  Libraiy Science as 
prescribed in  the R&P Rules is,however,permitted to

^5°^® selection in pursuance to the directions 
+V, Central Administrative Tribunal,Allahabad

of 1986*^^^ order atc9«9*86 in case registered u n d ^  lfo.472

;gote_ In case'a junior employee is considered for selection 
oy v ^tu e  of his satisfying the relevant minimum service 
c o ^ i t i o n s , ^  hia seniors shall also be held to be eligible 
notwithstanding that they may not satisfy the requisite 
minimum service conditions.
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3 .  The eligible candidates to be considered for selection 
to the aoove posts who fall within the prescribed field of 
of consideration are required to appear in  the written test 
and only those who qualify in the written test will .be called 
for interview ay the Selection Board,

4* There will be two question papers as indicated in  
para 1 above,the syllabus for which is as indicated in  
Annexure-I to this Staff Notice,

5 , To qualify for being called for Viva-voce,candidates 
must obtain a minimum of bO% marks in  each paper and also 
in  aggregate.

6 , List of staff in  order of their seniority who are 
eligible to appear in  the above selection is at Annexure-II 
to this notice* The candidates should report to E li  section 
for written test at 9.00  hrs on the dates indicated in the 
programme.

7 , The result of this selection will be subject to the 
final decision of the Hon’ble Central Administrative Tribunal 
Allahabnd in case registered under No,472 of 1986- Shri 
Amrit Lai versus Union of Indiae

E n d :  Annexureal&II <f<v
(Basant Kumarr ^

Pile  No.EIl/ES/P^/0(Lib) for Director General
Lucfenow-226011 
Dated |%-5-87

Distrioution 
Registered AD „
1 .The ManagSg Director,RITES,New Delhi House,27»

Barakhamba Road,New D lh i(in  dup)It is requested 
that 3h.Amrit Lal,LO(R)/RITES may please be advised 
of the above selection and spared in tine to attend 
the same.

2 . Sh.Amrit Lal,LO(R)/RITES,Manak N a g a r ,Lucknow,
3 ,The Jt.Director/Ada-I,RDSO/Lucknow with 4 spares
4 , Dy.Dir/Doc,RDSO/Lucknow with 6 spares.

liiey are requested to please hand over one copy of the 
Staff Notice to the staff working under them as per Annexure-II 
and obtain their signatures in acknowledgement.

5 , Notice Boards(Admn, Annex»el & I I  Buildings)
6 , Hony. General Secy,RDSO 01. Ill  St eft Association,raSO/Lko_
7 , Members of the Selection Board, B.SO/Conf, sojt-w ^

/iim e x u re - II

List of eligible candidates in o?-der of seniority 
Y .&K .7jnrix £al,'LO/^iT£S J^cisETSm'egh Praka3h,Al3utP) adhoc 
3.Sh.VSL Srivastava,CDA/Doc 4cSnt.SL Daur,Sr.Librarian 
5.Smx.GD Chatterjee,Librarian G.Smt.Manju Malhotra,Sr.Doc.Asstt 
7.Sh.S.K:.Duraj Sr.Doc.Asstt,



ANNEXUHE-I rx,
-----------  ^ > o

Syllabus for the Selection of ADO(Iibrazy) ani 
ADO (Public at ion)________

Establishment & General Administration 100 Marks

Paper I £STABLISHMEKT

Discipline and Appeal Rules,Railway Service Conduct 
Rules,Employment of Casual Labour,Pass and PTOs,TA 
Rules & Medical Rules,Pension Rules,Leave Rules,Hours 
of Employment Regulations and Loans &  Advances,

G E I^E R A L

Delegation of powers in RDSO in  Establishment and 
non-Establishment matters,Budget Estimates,procurement 
and accoimtal of equipment,Stores and Stationary,
Chapter I , I I  and X of the Manual of Office Procedure,
Official Langga^ Policy and Official language Rules.

P aper I I  LIBRARY SCIENCE & PUBLICATION 200 Marks

Topic I; Library 0r/3:anisqtion

L i b r ^  in Society, its aims and functions the kinds 
of libraries and the services anpro'Drate to each one 

y o f  them,Library legislation,compo-.^^j jo with special 
emphasis on Irdian Libraiy Lav/s; Idbrary finance;control 
and management. Principles of Library,Planning and architecture. 
Library equipment; Library personnel; Librazy cooperation.
Book collections and their features.

Topic I I ;  Library Management:

Library committees. Trustees,Boards; Library Administration; 
Finances; Sources of Income &  control of expenditure; 
Accessioning,open access system; charging &  discharging 
system; stock verification; Book stock selection its 
maintenance; departmental libraries,

^ o p i c  I I I :Classification & cataloguing;

Basic principles of classification; Strcuture of 
classification,main features of Decimal and Universal 
Decimal classification schemes; theory & history of 
cateloguing,catalogue codes,descriptive ca^-ol^ogaing.
Physical forms of catalogues,filling and di:-play of 
cataolgues,arrangenent of entrieso

Topic IV: Biblography & Book se?.

Aims h purpose of bibliography,c’orrent state of bibliographical 
enterprises (national & inter-national),reprography, copyright 
principles in selection of library materials»

, . . 2



Tot)ic V: Reference aiad infomation storage,
retrieval and service«

Reference; service,Enquiry techniques, assessment of 
enauiries,literature surveys and searches,preparation
of^bibliographiesjbulletings,aostracts and indexes,
TvT^es of reference materials. Information ^c a tio n , 
s t ? IL e ,r ^ r !e v a l  methods taolmiq.ue3 and services, 
Tndexins abstracting and do-cumentation, selccti^'e +
d?^cemila?ion S  liSormation,various types of e q u i p e ^ t  

f o f S l i n g  information and providing services,patents 
as source of information,Planning of documentations and 
information centres ,Introductory knowledge of systems 
planning to automatics concepts and to computer use.

Topic VI: Editing and Printing

Editinr and processing of manuscript,printing processes, 
■nriirtinp- machinery,printing type- faces,priribing paper 
K  S Ik iS V P r o S  readin^Binding, knowledge ox v .r i o ^  
k ^ s  of pubiioations anJ their Inportanoe.Precis making.

-2-
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IN  TIE CEMTTVvL AUllNlST .7: T IDUtV.L,ALiy.ir.B.''.D ■

(Registration tvo,L'33 of 1987) ^

P .K .M isra Vs Union o_f India & ors.

.a
^ : ^ ^ o n 'b l e  D .S .M isra  - A .M .

Hon*ble G .S .Sharm J- J.M .

Heard Shri V.B.Upadhya, learned counsel 

for the applicant^ He has filed  copy of an order 

passed by this Bench in O .A .N o .472  of 1936 in which 

an interim stay order in a similar case was passed 

by u s .

Admit.

Issue notice to the opp. parties to f ile  

reply w ithin  a month.y|^There is also a, prayer for 

interim r e l ie f . I-sue notice to the respondents to 

show cause by 10-7-87. Meanwhile, the applic?nt shall 

not be reverted and the he w il 1 be permitted to 

appear in the selection , which is going to be held 

for the post of Asstt.*t)ocumentation Officer and the 

result of the same shall be subject to the orders 

passed in this case.

sd/- 
Member(A) 

D t ./-  25->6-37/

Hon'ble D .S .M isra  - A .M . 

Hon'ble G.S.Sharm a J..M.

sd/- 
Member(J)

A reply to the  show-cause notice has been 

f ile d  by the respondents in which it  is  stated that | 

inspite of the opportunity being given the applicant 

did not appear in the selection held on ?9th ahd

30th June, 19 87 . He also gives an assurance that the I
applicant will not be revertod to his substantive post

t il l  3-8-87. -• ;
-  !

We have heard the learned counsel fo r  the 

applicant we fe e l  that in the circumstances there ^

is no Tlead for continuing the stay o^de^ .^  It 

accordingly vacated. The respondents may f ile  reply| 

Rejoinder a ff id a v it , if  any, may be filed  within a 

week thereafter.

List this case on 3-8-87 for fin al hearing 

dlongwith OA N o .472 of 1936, Amrit Lai Vs Union ■

C ontd ..2 /-



Jo f)-/o

Th« DlrM tor O^or^rAl. .

« *D *S .O m  ;  \y
lu o k a o if  »  2 2 6 0 1 1  '-j

( ja n o o o H  p a o ra a  c H A H fE L  )

SlP ,

/

iHbi 0 eatloaatton(8ttppl«B»ntar7) liliotlon for ths post 
of ifs t t . Dtouiantattoa Offla*r(AOB) is  RBSO ~  
dotation of thB n u n  of Shrl P.K.Mlsr4,iDD(a<lhoo) 
from th« H i t  of ollglbla oandidatti. ’

staff Notiao llo .B Il/SS /F S /W U b ) datod 10 .8 .S 7  a

O K l S S iB iM ?  "}•»*!■ »“  ^or tt» poft of A s » U . Doo.
^  * * “  on 81th «od 85th *uja*t 1987 and 

oandldato* iu m  boon aadt o llg lh n  to appoSr In  tt
fls ^t io o i

ShPi Amrit L ai, LOCa)/RItiSS 

** ?«£,Hlara, ADO (AcUics) 

Sflto 0,D«ChattBrJ«9, Litirarlaa

S .N o .l and 8 a b m  Barvashrl Amrlt Lai am  
^ t M l s r a  do not possts Dagrat or •qulvalant Dlplc«a la  Librapy

55® ftiopuitoaat BxU b 19B4 aod hem e are 
a p p e a r ^  the said geleotlon* However, they w r e  

alloi^d to appear la the selection held oa 29th ^nd doth juoe 1987

^  0 ^ S ? a n d a l n l 8 t l S t l } f
OPdePs dated 9 ,9 .88  and 2 6 ,8 .8 7

of 1988 and 633 of 1 ^  r e s p w t lw l  
Both of thim did not appear In  this sBlM tion.

- . is  pointed out here that, in oage of shri P.ir inn

Hon^ble tribunal vaaatad their* stay 
85 ,8 ,8 7  a ^ r  lAiloh Shrl P,KoMisra vas oallad in

30th J u S  1 * 7  ^ s t t .  Doo,Offloer held on 29th an!
fifi fl «f«»rs of Hon»ble Tribunal dated
reidy refSrenoe onBlossd as Annexure I  anl i i  for youp

making eligible Shri P.K,Misra,ADOeAdhoo)in the

P®*^ totally
illegal,uo justU lad  and against tto provision of the HiP rules and 
this may create more administrative and legal oomplications.

Contd.oo ..2



It  lt|thar«fort| r«quafit«d that loBMdlatt aotlon max b« 
taksn for 4tletlon of tbt naiM of shrl P.IUMigra,ADO(Adhoo) from 
tha list  of allglblA eandidatas for tha ooatinoatlon gsleeiloa 
fcfr tba post of ADO f l 9 d  oa aith and 26tb Augugt X9B7.

/

Tbanklng you in  antloipatioQ|

BHi Two Anntxuras I  &  XI

loura faithfully 

(jj ( V .S .U SrtfaftaTa  9 '
CDA/Ooq

Copy in  advaoca f6r lioasdiato aotioa tot 

\ 1« Shrl V«C«T*CbdnuXa, Dirootor Qaoaral/HDSC^LKO

A>«P*Agarvala» Sr*Dy«Diro8tor Gaoaral/RDSG/LKO
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GOVURNMEST OP INDIA ^ '
MINISTBT OP RAIIWATS 

research designs & STAKDARDS ORGANISATION

STAFF' KOTICE
♦ - , '

Sub : Departmental e e le ctlfB  f» r C l, H. (Gfec«up *B*) 
p«ot « f Asstt* D«oxuBd7itat4*a O fficer 1 b RDS0»‘

* •

Ref : This effioe o taff xi*tloe N». EI3/ES/Hl/0(llb) 
dated 10*6«67*

• • ' '

• • • • • • •

The suppleventary a eleo tltn  whlah was soheduled t*  be 
held an 24,8.87 a»d 25.8.87 i s  pastpaned t i l l  further advice.

/

". Pile Na, EIl/ES/PB/0(Llb) 
, lucknaw - 226011 

. >Doted I 21-8-87.

( Baaaiit Eunar ) far Dlrectar General. ,

DISTRIBUTION

^  The Manaslng Direetar/RITES,. 27, Barakh^ba Raad, New.Delhi.
It la requested th at Sh, A arlt Lai, LOR/RITES âay please -be 

advised .suitably, .

■ 2. Sliri Anrlt Lai, .L0(R)/RITES, A-122, Rajajlpuran, Lucknaw,
• • * * " .

' ,3, Shri P.K. Misra, ADO/P, RDSO/Luckntw.
. ■ K.  ̂ ■

4. Jt.Directcr/Pub., RDSO/Lucknaw,

.A DD/Dac, HDoO/Lucknaw, He le  requested ta advlac Sat. Gauri
C h atterjl, Librarian su itab ly,

%

6. MeHibere af t^e Selectian Baard.

7 . SO /C*nf., SO/E-IV, DDE-I and DDE-II.
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Government of India 
Ministry of Hallways 

Research Designs & Standards Organisation

Hanak Nagar, 
LucKnDW-226011 •

iaiAfF J?lQlIre

As a result of written examlnatloh and Interview held 
on 29th, 30th June,87 arid 23th Aug. ,87 respectively for the 
• post of Asstt, ibc one nt at Ion ..Officer and on the reootaiaenda^ons 
of the Itopartiflental PrDinotlon rDcnmlttee also Ih compll^ce 
with the Interim order dated )J.1.b9 passed by the Hon ble 
antral Administrative Tribun^., Allahabad, Director General/ 
KDSO has approved the empaneluient of Shrl Suresh PraKash, ■ 
^DA/Ibc*(at present working as Asstt, Docuaentation Officer/ 
Library on adhoo basis) for promDtlon to Group. (rtlass-II) 
■post of Asstt, Ibcunentation Officer in Grade Rs.2000-3POOv.HS?)*

2. The above, empaneluient is prDvlsional and is sObject to 
amendment/revision in toto as a result of i-

i) final decision or any other orders passed by 
the Hon'ble rvntral Administrative .Tribunal

■ Allahabad in case Hegn. No.533 of 19^7 - Shrl 
PK Mishra vs Union of Xnciia; and ■ '

' 11) Supplementary continuation selectibn for the
post of Asstt, JtJoounentation Officer to be . 
conducted by KDSO at a future ofcte for thu^

• eli ^l::lo aosjntee cancla^Les. ^

C^aaant Kumar) -
Enol:Nll. ■ for Director General,

No.E-II/iiS/PR/O/LlbCPt).

Dated 9.2 ,19 ‘39.

^  Diatrlbutlon

1) .  Aadi:uO, JUA-I, I I ,  m ,  JU(Spl) & Seoy. to DO,
DDE-I, I I  and DD/Admn.

2 ). SO/E-I, I I , I I I , IV, SOA-I, II , SOCnanf) & SO/Legal (with 

3 SpETG coploa.

3 ). Shrl Suresh Prakash, aDOCLibrary)( adhoc) ,

^ ) .  Notice lioard.
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UUGEHT 
Cj^isr.-Il selection

Covtriiir.ent of Inula 
lUnictry of Railways 

Rcnearch Deslcno & Standards Organisation

STAFF UOnCE

Sub: Dopartciontcd selection for Class-II (Group post
of Asstt.‘i-’ocuneriletlon TJrricfcr in RDSO, " ----

^ ’■Uxxy.

%

RefJ This office Staff Hotlce of even number dt, 2 1 .S .B 7 ,
• • •

It has been decided to hold the continuation supplementery 
vrritten exaTilnatlcii for the absentee ir.nridlilutcs fcr selection 
for tilt' po~t of Asstt. rccuaentatloii,'_ \iilch was postponed under 
Staff Notice dated 21 .0 .S7  referred to above, &s per follovd.riB 
pro{;r.-v;:rici -

Dnte Fripcr Ho. Tlr.e Dvirgtlon

<>.

'oil jny 
’ acc-ci'nt

yk

2 4 S . S 9 I
T  (£stt. & Goncral 

Adr.iulstration)

II
(Litrary Science 

____________ PuhllCc-^tion)________

3D.CO hrc.

14.00 hr s.

Tvio' hr

Tlu-ee hr s.

2 . V/lth the pennajient absoi-ptlon of Shrl ^ r l t  Lai In  PJTES,
only tvo catidldatec viz; (3} Shrl Mlsra, CDy»/Doc, nov
vroriclne as on adlioc basis and C2) Smt. G .D , Chattcrjee, 
Llbrarlcui, are ellelble to appear In-the supplementary selection,

3 .  Tlie candldutiu'c of SliTl F JC, Klsra Is on the same conditions 
as sp'^'clflcd In t!ic Staff Notice of even nuribor dated ID .S .£7.

• I’ll'! I iliitcr. nrc: rcrjuI’r.toil to notr tli.it :ir. por lii;;tr\ictlc ni;

on  Lt'.i- a u b j v c l ,  Llicrc I n  :io p i o v l n l o n  f o r  lioldlu ': seco n d  suj-ple- 

n cn t .iry  c;ui'nln,-.Llcn f o r  any s e l e c t i o n A a i d  t l u T e f o r c  the  rc r .u lt  

o! t.'iir; sc 'loctlcii v d l l  b " fliiaL lG C d  a f t e r  tJilc su n jilc n c n ta r y  
scloctlfn,

5 . IJi'j critidiuatcc are requested to report to 3-II Section at
oe.co hrr., on 2<r.'d.'C9 for further inforrratlcn rocardins venue etc,

: 'All "jj__
E n d : 1^11, (BACAliT ::UM/J'0 -

i:o.Z~II/:;s/nVO'Llb) for Dlrrctor General
L uc1;!-.ow : Ot. ]2.7.19::0

DI"TIlILUTlO:i

v;i tr I n ••r;‘ coi'-ior.. One coj’” cj'.ch ."'..•r/ pI'-'ri-L- b'! '•^rved 
Oil ' j ' u :: cm.tl •■ic..i;ovl(rdi;'’."n.-iil; reoeivc-d.

(„> i-.'r;) , UDiJ-ll. no/Conl'., ::u/L'-IV

lie.'.-.u''r'■'i' ';iic "'jlcctlc;i Lo.ird 

i’o.-j-i';.
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Tht Dir«etor 0 « Q m l , 
R«D«S •0«/Laeknov.

*3 te»K k .gy  g w  .gifeffftf IS

sir,

8abi CoQtiilmtlon (^pplenentarjO 8«l«etloa 
for Vam post of Asstt. Dooaa«atatioa 
Offiotr(ADO) in  RDSO- Dalotion of tbt 
i»a* of ioiOlglbl* emndld&tos.

6

Zt Is  andairBtood that a 8a|bl»B»atarj Soloetioa for 
tbo post of Atstt, DooEUMatation Offle«r( &P0) is foiag to bo 
bold shortly and tha following eaodldatos Ivnro boon aida 
•llfib lt  to appear in tha sileetlorit-

1 . Shri F .K . Mlera, ADO (Adboe)
2. Sat* G .O . (%att«rjoo, Idbrariaa

fiw candidate at S.Ko. 1 abova Sri P .S . Nisra, ADO 
(Adhoo) doos not fotsass tbs qaalifieation to baeoae
alifiblo  to appsar in tlis salaetioA of ADD and benee bad baaa 

. ^  daelarad ioaligible eandidata 'bj tto aDSO Adoinistratioa,

2, fie m s  Permitted to appear in  the m in  seloction bold 
on 29th ft 30th Jtioe 1987 in fa r g m c e  of tho dirM tivo  of the 
Hon’ ble Central Adainistrativa Tribunal (CAT)/Allahabad iride 
their orders dated 26 .6 .S 7  in oasa registered uodar io . 633 
of 1007 fllod by him. Bat Sri F*K. Nisra did not appear in 
the seloetion.

3 .  Sinea Sri Xisra did not avail the o i^rtunity  
the Hofl? bio CAVAllahabad vaeatad tlioir abova stay order
andar ahieh Sri M isM  m s  allowed to appear in  the aain i^leetion 
vide thair order dt« 10 .7 .87*

, A
4« Thus aafcing Sri ?•£ • Hisra, ADO(adhoc) ^ ig ib la  in  the
Supplementary selsction is  totally illogal, unjustified and 
agaiast tha order of the Hon* bla C&t/AUahabad i ^ o h  may oause 
"Contempt of Court",

6 , It is  pointed out liiat Sri Xigra was made aligible in
the Supplemontary selection i^Uoh was to be held on 24th ft 
85th August 1937 but this guppleaentary axa&inatioa was 
postponed on my similar representation dt. 13,8»87 (copy 
tficlosad for ready refarenee)«

^  It  is,therefoare, requested tbat imaadiata action may ba
taken for the deletion of the name of Sri F«C. Sisra, AOO(adhoe) 

^from tha list of aliglbla candidates for the Contiauation( supple­
mentary) selection for the post of ADO to be held ^ r t l y .

Tbaahing you,
One copy ^  the applloatlon loux^

^  Q O ^  i a * a ^ v e  for imnedjate actioa (T .S .
I) Addl. DO, fiOSO, iMcknow,
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the claim petition need no further comments.

3 . That in regards to the contents of paras IV 

and V of the claim petition it is stated that no 

cause of action has accrued to the applicant. In  

the circumstances the claim petition is misconceived.

4. That the contents of para VI. 1 of the claim 

petition need no comments.

5 . That the contents of para V I .2 and V I .3 need 

, no further comments.

-  2 -

>

6. That the contents of para VI.A of the claim 

petition are denied. It is stated that there are 

two posts of Assistant Documentation Officer, namely 

Asstt. Documentation Officer (Library) and the 

other one Asstt. Documentation Officer (Publication). 

It is stated that the answering opposite party no. 3 

is working on adhoc basis on the post of Asstt. 

Documentation Officer (publication). It is further 

stated that the nature of duties of the Asstt. Docu­

mentation Officer (Library) and Asstt. Documentation 

Officer (publication) are quite different and thus 

the differentiation in the 2 posts is not only as a 

matter of administrative convenience; rather there 

is substantial difference in the nature of duties to 

performed by the incumbents of the 2 posts.

/ ........ page 3.
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7. That in regaajds to the contents of para V I.5 

of the claim petition it is stated that the Recruit­

ment Rules, 1984 have no st5)erseding effect nor

the same has any retrospectivity in its operation 

as is evident from Annexure- 1 to the claim petition. 

It  is further stated that the construction of 

Clauses 5 and 6 will itself indicate that there 

is suffioientguidelines for relaxing the quali­

fications as prescribed in the Recruitment Rules, 

1984. It is stated that there is no clause 

repealing ,all the existing orders and instructions, 

notwithstanding aaaaytkixig the coming into force 

of the Recruitment Rules, 1984, v/ill survive 

provided they are not inconsistent with the 

Recruitment Rules, 1984.

8. That the contents of para V I .6 and 7 of the 

claim petition are denied as stated. It  is stated 

that the said Recruitment Rules of 1984 have not 

considered the fact that in case of Assistant 

Documentation Officer (publication), the qualifi­

cation of Bachelor’ s degree in Library Sdience 

bears no reasonable nexus/aten the duties and 

responsibilities to be discharged by the incumbents 

of the posts. It is further stated that thd said 

Recruitment Rules, 1984, vide its Schedule, has 

not m  classified the qualification for the post 

of Asstt. Documentation Officer (Publication).

/ . . . .  4
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It is further pertinent to mention here that 

the said Recruitment Rules of 1984 under clause 5, 

have empov/ered the Central Govemment, if  it feels 

necessary or expedient to do so, it may, for reasons 

to be recorded in v^riting and in consultation with 

the Union Public Service Commission, relax any 

of the provisions of these rules v/ith respect to 

any class or category of persons. Thus under clause 

5 of the aforesaid Recruitment Rules, 1984, the 

Six Central Government is slso empowered to relsx 

any of the qualifications as prescribed in Schedule 

to these Recruitment Rules, 1984.

>

K

9. That the contents of para V I .8 of the claim 

petition are denied. It is stated that the 

Opposite Party No. 3 was recruited as Junior Research 

Assistant (Documentation) in April 1965 as per 

Recruitment and Promotion Rules of Class III  

Technical Staff of the Research Directorate in 

the R.D. S .O . , Department of Railways. It is stated 

that the Opposite Party No. 3 was promoted as 

Senior Research Assistant (Documentation) in 1966 

through Departmental Selection Committee in 

accordance with the Rules, a photocopy of vAiich 

is being annexed herewith as Annexure- _1 to this

reply.

It is stated that the Rules for RScruitment 

and channel of promotion of Class I I I  (Tech.) Staff
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workiiag in the Documentation Section of R.D. S.O. 

Ministry of Railways were issued vide coirigendum 

slip no. 5 to Order of 1961. A copy of the said 

Rules along with the Channel of Promotion is being 

annexed herewith as Annexure- 2 to this reply.

A perusal of the Channel of Promotion would shov; 

that the Chief Research Assistant (Documentation) 

Officer was eligible for promotion to the post 

of Asstt. Director (Publication) and this post 

subsequently came to be known as Sectional Officer 

(Publication). It is stated that one Sri H.H. 

Srivastava, presently Deputy Director, Documentation 

was promoted to Class II post under these rules 

referred to above through the Departmental Selection 

and was posted as Sectional Officer (publication).

It  is stated that the designation of the post of 

Sectional Officer was changed thereafter to Assistant 

Documentation Officer vide Office Order No. 5 of 

1970 issued by the Opposite Party No. 2, A photo­

copy of the said Qffice Order No. 5 is being 

filed herewith as Annexure- .3 to this reply.

It is stated that in the year 1970, the 

notification was issued to the effect that class II  

posteof the Sectional Officer (Publication) were 

to be filled up by drawing Cl ass-II incumbents 

from other Directorates, i .e . .  Civil, Medhanical, 

Signal and Tele-communication and Instrumentation 

Arohiteoture and Bleotrloal. A photocopy of the
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extract of the Notification dated 19-2-1970 

is being annexed herewith as Annexure- 4 to this 

reply. It is stated that, consequent to the said 

Notification issued by the Railway Board, the 

Opposite Party No. 3 repestsented to the Director 

General, Research, Designs & Standards Organisation, 

Lucknow, against the Notification and in response 

to the said representation, of the Respondent No.3 

the Respondent no. 3 vide Office Memo, dated 

25-4-1970 was informed that the question of 

avenue of promotion to Class-II posts from Class-Ill 

staff working in Publication, Documentation and 

Library Section, is under consideration. A copy 

of the said Memorandum dated 25-^-1970 is being 

annexed herewith as Annexur©-_3 to this reply.

It is stated that before the issue of the 

Office Order No. 6 of 1972, the Publication, 

Documentation, Library and Public Relations 

departments vere being looked after by the Asstt.

Documentation Officer and he was responsible 

in his turn to the Deputy Director (Publication).

It is stated that after coming into force the 

Office Order Ĵo. 6 of 1973 and consequent to the 

posting of Sri S.K. Hanglik as Dy. Director

Documentation, the Centralised Documentation 

'.nng commenced functioning under his charge 

v,ith effect  from 12-2-76. It is stated that

Sri Hanglik became incharge of the activities 

mentioned vide Office Order, i .e . Library,



I

( iii) Preparing Eig \vrite-ups for R. D. S.O. 

in journals, newspapers, I .R . and. 

other technical journals.

( iv) All other functions being nov/ undertaken 

by the Dy. Director (p) excluding those 

mentioned in para 1 above, the charge of 

v^hich has now been passed on to the Dy. 

Director ( Documentation). **

It is stated that in July 1973, the answering 

opposite party no. 3 learned the reply given isy to 

Sri Amrit Lai, Chief Documentation Assistant by 

the Opposite Party No. 2, that the Railway Board 

has been requested to agree to the post of Assistant 

Docunentation Officer in Class-II being filled up 

by selection on the basis of his priority from 

amongst the eligible and suitable departmental 

class-III candidates in the category of documenta= 

tion a M  Assistant and Translation ( other than 

Ministerial) v/orking in the Documentation tJing 

of the R .D .S .O . A true copy of the said letter 

is being filed as Annexure-* 7 to this reply.

It is further stated that the Respondent no.3 

was promoted as Chief Research .Issistant (Doouiaenta- 

tioiO in the year 1978 throuah Departmental Selection 

Comittee on the basis of written test and viva voce.

A true copy of the syllabus of the departmental 

test which the Respondent No. 3 undertook for being 

promoted to the post of Chief Documentation Assistant,

- 8 -
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earlier known as Chief Research Assistant (Documen- 

tation) is being filed herewith as Annexure- 8 

to this reply. A perusal of the same v/ill reveal 

that the candidate is required to possess the 

knowledge of the Library v/orking and other matters 

only. It is stated that nothing sort of like the 

Degree in Bachelor of Library Science \ms ever 

required for promotion on the post of Chief 

^  Documentation Assistant. It  is stated that subse­

quent thereto the Opposite Party No. 3 was promoted 
adhoc

on/±ka± basis as Assistant Documentation Officer 

(Library) on 23-10-1984 vide officers’ posting 

order no. 73 of 198A t ill  further orders. A 

copy of the same is being filed herewith as 

Annexure- 9 to this reply.

I It is denied that the applicant is the 

senior-most qualified departmental candidate as 

per Recruitment Rules, 1984, It  is stated that 

the Respondent No. 3 promoted on adhoc basis 

as Assistant Documentation Officer with effect 

from 23-10-1984 and further he v/as appointed in 

the substantive rank of Junior Research Assistant 

in April 1965 and thus in all re je c ts  the ©pposite 

Party No. 3 is much senior to the applicant®

10, That the contents of para V I .9 of the 

claim petition are denied. It  is stated that the 

Respondent No. 3 is well qualified for promotion
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on the post of Assistant Documentation Officer 

as the qualification prescribed under the Recruit­

ment Rules, 1984 cannot act retrospectivelyp and 

upset the vested rights of the Opposite Party No.3 

for promotion under the existing rules. It is 

absolutely incorrect to say that the answering 

Opposite Party No. 3 is not having the requisite 

qualifications for the post. It is stated that 

the degree or equivalent diploma in Library Science 

is not a mandatory qualification, particularly 

for the respondent no. 3 in viev/ of the fact that the 

a respondent no. 3 was eligible for promotion 

on the basis of existing qualifications and parti­

cularly in view of the fact that the Recruitment 

Rules, 1984 have no retrospectivaty in their 

operation. It is stated that the ^p licant  is 

not the seniormost qualified carxiidate and it is 

the respondent no. 3 vdio is the seniormost quali­

fied candidate and has been rightly promoted on 

the post of Assistant Documentation Officer 

(Publication).

11. That the contents of para V I .10 of the

claijn petition s e e  need no further comments.

- 10 -

12. That the contents of para V I .11 of the 

claim petition are denied. It is stated that 

there is no illegality in the promotion of the 

respondent no. 3 and the Respondent no. 3 has
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been promoted in accordance m th  the rules and 

the relevant instructions.

13. That iBxEagasiixfea the contents of paras 

12 and 13 of the claijn petition need no further 

comments as the same are related to the inter­

departmental communication v^ich may be properly 

replied by the R .D .S .O . administration.

- 11 -

14, That the contents of para 14 of the 

claim petition need no further comments.

15. That the contents of para 15 of 

the claim petition need no further canments.

page 12
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1 6 , That with respect to the contents of para

16 of the claim petition it is stated that the

name of answering respondent was rightly indicated 

in the eligibility list for selection.

17. That with respect to the contents of para

17 of the claim petition it is stated that to the 

best knov/ledge of the answering opposite party 

no. 3 , the apnlicant was never interviewed by any 

Selection Ccmaittee as has been alleged in the 

para under reply.

■ 18. That the contents of para 18 of the claim

petition are denied. It is stated that the allega- 

tions in para under reply are mischievous. It is 

stated that the matter of selection was delayed 

for the reason that the other candidates including 

the respondent no. 5 failed to appear in the selection, 

held on 29/30 June 1987 due to medical advice. It 

is in these circumstances the selection could 

not be ccmpleted. Hov;ever, it is stated tnat the 

supplementary selection has already been completed 

and the matter is pending consideration of the 

Railway Board for approval of the selections made 

by the Selection Committee. In the circumstances 

it is totally incorrect to say that the Director- 

General, R .D .S .O . has deliberately avoided to 

hold}selection ; rather the same clearly indicates 

the ulterior motive to malign the administration

- 12 -



without any reasonable cause.

19. That thecontents of paras 19 and 20 of the 

claim petition are the matter of record hence 

no ccffiiments are required.

- 13 -

K

20. That in regard to the contents of para 21 

of the claim petition it is stated that ydien all 

the efforts of the ansv/ering respondent failed 

to be considered for promotion at administrative 

level there was no alternative left with the ans­

wering opposite party except to approach this Hon’ ble 

Tribunal. It is in these circumstances that the 

answering respondent no. 3 v;as constrained to 

file a claim petition before this Hon'ble Tribunal 

v/hich is pending as Claim Petition No. 533 of 

1987 P .K . Hisra v. Union of India and others 

pending at Allahabad, It is stated that the 

applicant has also been impleaded in the said 

claiin petition and his defence will be heard at 

the time of hearing of the said claim petition.

It is stated that in order to harrass the Respon­

dent no. 3, the applicant has filed the present 

claim petition here at Lucknow, knowing fully v/ell 

that the claim petition on the same issue is 

ending consideration before this Hon’ ble Tribunal 

at Allahabad. It is stated that it would have 

been appropriate for the ^p licant to have filed 

the petition at Allahabad for expeditious disposal



of the matter as the sane may have been connected 

and heard together instead of nov; the present 

petition being transferred to Allahabad for hearing 

along v/ith the said connected petition already 

pending consideration of this Hon'ble Tribuml at 

Allahabad,

- lit -

21. That the contents of para 22 of the 

claim petition are denied. It is stated that 

the applicant has no business to look into the 

satisfaction of the administrative authority 

for granting the medical exemption and it is 

stated that it is the sole discretion of the 

administration to consider any medical certificate 

as appropriate for grant of’ exemption.

22. That the contents of para 25 of the claim 

petition are denied. It is stated that the 

Hon'ble Tribunal has not vacated the interim 

order as is evident from the language of the 

order itself. It is sta ted that on the under­

taking of the railv/ay administration that the 

respondent no. 3 will not be reverted that this 

Hon'ble Tribunal was pleased not to

further extend the interim order. Thus it cannot 

be said that the interim order has been vacated 

rather on ±± the undertaking it was not felt 

necessary to pass/continue the interim order

any further.



A
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23. That the contents of para 24 of the

claim petition are the matter of record, hence
<r

no further canraents are required.

2A. That the contents of para 25 of the

^ claim petition need no furtlier coraraents.

- 15 -

25. That the contents of para 26 of the 

claim petition are denied. It is stated that the 

representation of the applicant is totally mis­

conceived, It is stated that the respondent no, 3 

is v;ell qualified person for selection on the 

post of Assitt. Documentation Officer (Publication) 

and as such the responden'j^ no. 3 has already passed 

the written examination and appeared in the inter­

view the result of \hich. has not yet been declared 

as the matter is pending consideration for approval 

before the Railway Board.

26. That the contents of paras 27 and 28 of 

the claim petition need no further comments as the 

same is a matter of record.

27. That with respect to the contents of para 

29 of tha claim petition it is stated that the 

final result of the selection has not been declared 

for the reason that the same is under consideration

f  the Railway Board.



i

to
28. ThaVthe contents of para 30 of the 

claim petition it is stated that the representation 

of the applicant is misconceived.

29. That in regard to the contents of para 

31 3f of the claim petition it is stated that 

there is no substantial ground for fear of the 

applicant that the respondent, namely Railway

^  Administration will make all out efforts to

select the answering respondent^) It is stated 

that the selection has been fair and any allega­

tion v/ithout any basis clearly indicates the 

ulterior motive of the ^plicant to malign the 

railway administration. It is further pertinent 

to mention here that the answering respondent 

has already passed three selections, in the same 

subject and it will not be strange if  the res­

pondent no. 3 is declared successful in the 

present selection also. It is stated that if 

the applicant is aftfaid of his incompetency 

he should not make such allegations in respect 

of the high officials of the Railway administration.

- 16 -

30. That the contents of para 32 of the 

claim petition are denied. It  is stated that 

there is no valid ground for reversion of the 

opposite party no. 3 and the opposite party no. 3 

is being rightly continued on the said post.



V

31. That the contents of para 33 of the claim

petition are denied. It is stated that there is 

no illegality in appointing the opposite party 

no. 3 on the post of Asstt. Documentation Officer 

(publication) when he is ±ha senior to the applicant. 

Further there is no illegality in continuing the 

opposite party no, 3 on the said post and further 

it is competent for the Director General, R. J .S .O . 

to act in accordance with the reules and to protect 

the rights of the opposite party no, 3 aM  further 

that this Hon'ble Court itself has allo\/ed the 

respondent no. 3 to appear in the selection before 

the selection board for regular promotion to the 

post of Assistant Documentation Officer (Publication)

- 17 -

I VIII That in regard to the contents of para VII 

of the claim petition it is stated that the applicant 

is not entitled for any relief as prayed and further 

that there is no good ground for entertaining the 

present application.

V III . That in r e g a r d  to the contents of para VIII 

of the claim petition it is stated that since the 

Opposite Party No. 3 is already continuing on the 

post for the last 7 years and he is also entitled 

for regularisation feiitxitrs on th3 post, apart from 

,e regular selection, the balance of convenience 

is in favour of the Opposite Party No. 3 and it 

does not entitle the applicant for any interojn

relief.
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XI and XII of the claim petition nedd no 

further comments.

Additional Pleas.

(1) That it is stated that by virtue of the constant

v/orkirg and interaction v/ith other sQ-lied sections 

and the length of service, the Respondent no, 3 

has acquired adequate v/orking required for 

shouldering higher responsibilities of Class-II 

post of Asstt. Documentation Officer (Publication). 

It is in these circumstances, the Director General, 

R .D .S .O . while recommending qualifications for the 

post of Asstt. Documentation Officer vide his 

letter dated 24-9-1983, has not incorporated any 

educational qualification or age limit for 

departmental candidates. As a matter (Sf fact 

vAiile drawing the said Recruitment Rules, 1984 

the relegant material v/as not placed before the 

rule making authority and in absence \jhereof in 

column 8 of the Schedule annexed v;ith the Recruit­

ment Rules, educational qualifications of degree 

in Library Science or equivalent, has been 

prescribed,

(2$) It is stated that the Respondent no. 3 has

learnt that the draft R. S( P. Rules sent by the 

Director-General, R .D .S .O .w e r e  not placed before

- 18 -

IX, X, XI, XII. That the contents of paras IX, X,
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A

I

the rule-making authority in an arbitrary fashion 

has dravm the said rules ignoring the recommenda­

tions of the Digector-General, R .D .S .O . It is 

stated that as per the R. & P. Rules for the 

Technical Directorate, a man recruited as 

Junior Research Assistant is eligible on the 

basis of length of se e sg c iIh  service with his 

seniority for appearing in the Selection Test 

for promotion to Class II posts without acquiring 

any additional qualifications v;hile in service.

It is grossly discriminatory that most of the 

Junior Documentation Assistants, Senior Documenta­

tion Assistants, Chief Documentation Assistants, 

recruited or promoted for Class-III Documentation 

Publication Staff are not eligible to appear in 

the selection test for promotion to Class-II 

solely for the reasons that specific educational 

qualifications have been prescribed in the 

Rules subsequently.

( 3) That it is further pertinent to mention that

the post of Asstt. Documentation Officer (Publi­

cation) is analogus to the post of Assistant 

Superintendent of Printing & Stationery on the 

Indian Railway and the said post of Assistant 

Superintendent of Printing and Stationery no 

educational qualification has been prescribed 

nor any age limit has been fixed for the 

departmental candidates for promotion to the
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said post of Assistant Superintendent of Printing 

and Stationery has also been approved by the Union 

Public Service Commission. Thus it is evident that 

in the present case of Asstt. Documentation Officer 

(publication) the qualification of Bachelor's 

degree in Library Slience has no nexus with the 

nature of duties and work to be performed by the 

Opposite Party No, 3.

- 20 -

A

I

(4) That it is stated that a bare perusal of

the Office Order No. 6 of 1973 will reveal that 

the duties of the Asstt. Documentation Officer 

(publication) are general in nature and no specific 

knov/ledge of Library Science is at all required.

It is stated that the duties of Asstt. Documentation 

Officer (publication) are more akin to the main­

taining public relations vis-a-vis R .D .S .O . and 

no specific library maintenance is required.

(5 ) .  That it is further stated that for the post 

of Assistant Documentation Officer (Publication) 

the qualification of Public Relation Diploma and the 

other activities are congenial for responsible 

discharge of duties to the feussi post rather than 

the degree in Library Science. It  is in these 

circumstances the ansv/ering respondent has undergone 

training in the Indian Institute of Mass Communication 

T̂ew Delhi and the Railway Staff College, Badodra 

for public relations on the government expenses.
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It is also relevant to mention that for main­

taining the public relations the answering
has

opposite party no. 3 /is  also acquired proficiency 

in Gerroan language.

(6) That it is stated that against the arbitrary

fixation of the qualifications in the Recruit­

ment Rules, 1984 and further for considering 

X  the same to be relaxed in the case of the Res­

pondent no. 3 for £ causing undue hardship 

to him the respondent no. 3 has filed a detailed 

representation to the Union of India through the 

Secretary, Railv/ay Board, Rail 3hav;an, New 

Delhi, for invoking clause 5 of the said 

Recruitment Rules, 1984 for relaxing the said
- )r-

qualifications as mentioned in clause 8 of the 

Schedule annexed with the said Recruitment Rules 

1984. A copy of the said representation is 

being annexed herewith as Annexure Mo. 10 

to this affidavit. It is stated that till  date 

the answering opposite party no. 3 has not 

received any communication and thus siiksagk the 

matter of selection for the post of Assistant 

Documentation Officer (Publication) is pending 

consideration with the Railway Board. Thus it 

is expedient that till the Opposite Party no. 1 

communicates any decision on the representation 

of the Respondent Uo. 3, in regal’d to the 

relaxation of qualification under clause V of



V

I

the said Recruitment Rules, 198A, the present 

claim petition be kept pending and the Opposite 

Party No. 1 be directed to tsks expeditious 

decision in the matter so that the interest 

of the answering opposite parties be protected.

( 7 ) That it is stated that the gecruitment Rules,

198^ have novjherei provided that the Rules are 

retrospective in their operation and all the 

existing instructions have been superseded in 

absence \vhereof the existing instructions and 

the vested rights accrued thereunder in favour 

of the Respondent No. 5 are still in existence 

and the Respphdent Ho. 3 is entitled for being 

promoted on the post of Asstt. Documentation 

Officer (Publication) as the educational quali­

fications incorporfeted vide item no. 8 of the 

Schedule annexed v/ith the Recruitment Rules, 1984 

is not at all applicable in case of the answering 

respondent. W

- 22 -

Deponent. 
Respondent No. 3.

Verification

/ ........ page 2 5 .
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Verification^

A .

I, the Respondent No. 3 /deponent above named 

do verify that the contents of paras 1, 2,

A to 6, 8 to 11, 13 to 1 6 , 18 to 20, 22 to 27,

29, 31, IX to X II, and (l5 to (7) are true 

to my ovm knov/ledge and those of paras 3, 7,

12, 17, 21, 28, 30, VII and VIII of this 

affidavit are believed by me to be true.

No part of it is false and nothing material

has been concealed, so help me God.

Dated Lucknow 

,1991.
Respondent No. 3/lDeponent.

M W
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(Documentation in 1966, annexed hereto)
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Claim Petiton O.A. Mo. 67/90( L)

V .S .L . Srivastava.................................... i^plicant.

Versus

Union of India and o thers ....................  0pp. Parties,

Anneaure - 2

(As per photocpy of the Rules of Recruit­

ment and Channel of pranotlon of Class III 

(Tech.) Staff working in Documentation Section, 

annexed hereto)

Contd.
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CIRCUIT BENCH? LUCKNOW.

Claim Petition O.A. No. 67/ 90(l)

V .S .L . Srivastava ............................ Applicant.

Versus

Union of India and others............  0pp. Parties.

Annexure - 3

( As per Photocopy of the Officer Order 

No. 5 changing the designation of 

Sectional Officer to Asstt. Documentation 

Officer, annexed hereto.

........  contd.
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Claim Petition O.A. No. 67/90(L)

V .S .L . Srivastava ........................................ Applicant.

Versus

Union of India and others  ......................  Opp. Parties,

Annexure - 4

(As per photocopy of the extract of notification 

issued to the effect that class II posts of 

Sectional Officer ^ r e  to be filled up by 

drawing Cl ass-II incumbents from other 

Directorates - annexed hereto)

contd.
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BEFORE THE CEÎ n?RAL An^IIi'JISTATIVE TRIBUNAL AT ALLAHABAD

CIRCIIT BENCrt AT LUCKNO’̂ .

Claim Petition O.A. Ko» 67/90( l ).

V. S.L . Srivastava ................................ Applicant.

Versus

Union of India and others..................  0pp.Parties,

Annexure - ^o. 3

( As per photocopy of the Memorandum dated 

25-4-1970  informing the answering 0pp. Party 

that avenue of prcraotion to Class II posts 

from Class-III staff is under consideration - 

annexed hereto)

V
Contd.
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Claim Petition O.A. No. 67/90( l )

V .S .L . Srivastava ............ ....................  Applicant.

Versus

Union of India and others............ ......... 0pp. Parties.

Annexure - No. 6

( As per photocopy of the Office Order No. 6 

of 1973 dated 20-2-1973 regarding transfer 

of v/ork, annexed hereto)

.............. Contd.
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BEFORE THE CENTRAL ACMINISTRATIViS TRIBUNAL AT ALLAHABAD 

CIRCUIT b e m :h s i m m  at luckno -̂j.

Claim Petition O.A. No. 67/90( l )

V .S .L . Srivastava.................................... itoplicant.

Versus

Union of India and others......................  0pp. Parties.

Annexure No. 7

( As per photocopy of letter dated July 1973

regarding agreeing about post of Asstt.

Documentation Officer (Class II) being filled

by selection, annexed hereto)

V   contd.
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Claim ^etition G.A. No* 67/90( l )

V .S .L . Srivastava................  .................  Applicant.

Versus

Union of India & o thers..........................  0pp. Parties.

Annexure - 8

(As per cooy of the syllabus of the departmental 

test which the Respondent no. 3 undertook - 

annexed hereto)

............  contd.
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BilFORE TH3 CENTRAL Alin I NIST RAJIVS TRIBUNAL AT ALLAHABAD

CIRCUIT BEm n  LUCKaOY/.

Claim Petition O.A, No. 67/90( l )

V .S .L . Srivastava ....................  .......  Applicant.

Versus

Union of India and oth ers ....................  Opn. Parties,

Annexure - 9

( As per photocopy of the Posting Order No. 73 

of 198A promoting the O .P . Mo. 3 on adhoc 

basis, annexed hereto).

................  Contd.
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BEFORE THE CENTRAL AmiNISTRATIVS TRIBUNAL AT ALLAHABAT

CIRCUIT BENCH LUCKNO’;..

Claim Petition O.A. No, 67/90( l ) ...

V .S .L . Srivastava ........ ....................  %ipli(£©nt

Versus

Union of India and others .................. 0pp. Parties.

Annexure - 1Q

( As per copy of the representation of 

the O.P.No. 3 against the arbitrary 

fixation of qualifications in Recruitment 

Rules, 1984 - annexed hereto)

contd.



AssUV^Doc^iicntation O fficer  (Publication . ' / v

Resenrch Designs «  Standards Orgaiu-..^

^  Mana'.c Nagar,

W  Lucknow-H.

To

Th-3 Union of India,
Throiif,!! Secretary,

Railv/ay Board,

Rail Bhawan,

,  Nev Delhi.

Throu.'th proper Chann.3l._

(D irector General, R .D .S .O . Luc^nov.-)

The reprcseiitationist submits as under :

1. That tl-.5 representationist «as recruited as

Junior Research Assistant (Documentation) in April,

1965 as per Pro=.oticn Rules of Class- Ill techr^cal 

staff of the Research D irectorate  in the Research

Designs and Stanlards Organization (hereinafter

>  ca lled  the R .D .S .O .)  of the Department of Rallvays,

c^nhciPnuentlY the representa- 
Kinistry of Railways. Subsequenxxy

ticnist  v,as promoted as Senior Research Assistant 

(Doc^entation) in  the year 1966 throuc,h the Depart­

mental Selection committee, in accordancc 

Rules then applicable. It  is stated that the 

aesignaticn of the post of Chief Research Asstt. 

(Documentation) .a s  charged as Chief Documentation 

Assistant in  R .D .S .O .

V

- «

Sir ,



X

9

%

Assistant Joci;miontation Officer, in Class- II, be

filled  bv selection on the basis of 1st p * i

„ ...............t . .  .l in ib le  ana suitable departmental

^  O

2. That it is stated that the channel of promo­

tion of Clpss-Ill staff (T ech .) as v,-orkii\: in  the

Documentation Section of the R .D .S .O . ,  will shov 

that the Chief Research Assistant < Documentation) 

vas eligible  for promotion to the post ox Asstu.

Director (p u blicatio n ). It is stated that ±h& 

subseouently the designation of this  post v/as 

changed as Sectional O fficer  (P ub licatio n ). It 

is stated tliat subsequently the designation of 

the post of SectionaJ. O fficer  v;as changed as 

Assistant Documentation O fficer .

3 . That it is stated that in  the year 1970, 

vide Notification, Class-II poste of the Sectional 

Officer (publication) v,-ere to be filled  up by 

arav.-inf. Class-II incumbents from other Directorc.tes 

i .e .  C iv il . Mechanical, Signal and Tele-Comrnunication, 

instrumentation, A rii Architecture and Electrical.

A copy of the Notification datedl9-2-l970 is beir- 

filed  herev.dth vrith this representation for reaay

reference.

rix. V-, 1̂ j'"
k. That it is stated that the

filed a representation to the Director General, 

R .D .S .C . ,  Luol-.no» requestir^ to uithdrav, the 

said notification pursuant whereof the represer. 

tatlonist was informed that the said representation 

Is under consideration. Hov.'over, subsequently 

it transpired that the Ministry of Railways 

(Railway Board) has agreed that the post of

'■5"
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candidntes, t;i-3 representationist was promoted 

on aihoc tr. sis t ill  further orders on the post of 

Assistant i3ocaTientstion Officer  (Library) v/ith 

effect from 2?-lO-l9SA.

7 . That it is stated that the Ministry of

Railv.-ays issued a Notification  by virtue of the 

rules, namely, Research Designs and Standards 

Organisation (Group-A and Group-B) Recruitment 

Rules, 1984 (hereinafter called the Recruitment 

Rules, 198A) ŝ'ere issued. It  is stated that vide 

the Recruitment Rules, 198A, in C i l m n  8 of the 

Schedule v.'hich prescribed for the age and quali­

fications it has been mentioned that at least 

Bachelor's  Desree or equivalent; Diploma in 

Libtary Science of a recognised University or 

equivalent, must be possessed by the candidates 

for promotion on the post of Asstt. Documentation 

O f f i c e r . ' It is stated that the representationist 

was in the Publication Branch of the Documentation 

vang of the R .D .S .C . and the rules failed  to 

appreciate the fine distinctio n  betv;een the quali­

fications v.-hich were required for the Assistant 

Docamentation Officer (Library) and the Assistant 

Documentation Officer (P u b licatio n ). It  is stated 

that for the post of Assistant Documentation Officer 

(publication) even a running knowledge of the 

Library Science was sufficient and the rule making 

authority has unnecessarily included  and made the

/ ...........  5
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! •’.chelor'r LVf.rej or equivalent, Dipliina in  Library 

Science of a recognised University or equivalent 

as mandatory cualifications.

8 . That it is fui'thcr pertinent to mention that 

in no other directorate of the R .D .S .O . ,  for pro­

motion froci ar.crigst Class-Ill to Class- II cadre 

the Bachelor's  degree is a mandatory qualification .

9 . That i~ is further stated that the said 

Recruitment Rules of 198A have not taken cate

of the avenues of promotion for Class- Ill employees 

to Class-II v:ho v.'ere recruited before the advent 

of the Recruitr^ent Rules, 198A and vho had earned 

a vested right of promotion to a higher post v;ith 

the q u a lific a t io n s  on the basis of v.’hich they h?ve 

been promoted on the post of C hief Research Asstt.

( Docamentatior.^

10. yhat it is further pertinent to mention 

that at the tir.e of recruitment of the representa- 

tionist the channel of promotion was settled and 

on the basis of qualifications possessed by the 

representationist at the time of recruitment, tne 

representationist v;as well qualified  for promotion 

on the post of Asstt. Documentation O ffic er .

I"!- That it is further stated that the said

Rules have not appreciated the fact that the staff 

working in Class-Ill fax  have acquired adequate 

working knowledge required for shouldering higher
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responsibilities of Class-II posts. It  is for 

this  reason that v.’hile sending the  Draft R. & F.

Rules to Rail^^'ay Board and Union Public  Service 

Commission, the Director-General, R .D .S .O . ,  has 

specifically  not stipulated any educational qualcfi- 

cation or age  limit for departmental candidates.

It  is stated that the Draft Rules vere sent by 

the Director General, R. D .S .O . to the Railv/ay Board 

vide D .C . No. E - II/e s / p r /O  dated 24-9-1983 v:hich 

required a perusal for disposal of the present 

representation. It  is stated tnat the same v’as 

relevant v.iiile laying dovm the qualifications ^or 

promotion on the post of Asstt. Documentation Officer.

12, That the representationist has learnt that

the said Draft R. & F . Rules have not been placed 

before the rule making authority and in  an arbitrar}^ 

fashion the Rules have been dravm ignoring the 

recommendations of the Director General, R .D .S .C .

It  is stated that as per the R. & P. Rules for the 

Technical Directorate, a man recruited as Junior 

Research Assistant is e lig ible  on the basis of 

length of service v/ith his seniority for appeexiag

■ in  the selection test for promotion to Class-II 

posts vithout acquiring any Edus additional quali­

fications v.tiile in service, whereas as per the R. &

P . Rules in question , most of the Junior Doca~enta- 

tion A s s is t a n t s /Senior Bocumentation Assistants/Chief 

Documentation Assistants recruited/promotilen for 

Class-Ill D o cum en tation /publicatio n  staff are not



elicible  to appear in the selection test for 

promotion to Cl?.ss-II solely for the reason tli?,t 

specific  educational cualifications have been 

fixed. It  is stated that the same is discriminatory 

as in that v;ing no oth?r additional qualification  

was reo.uired to be possessed by the Class-Ill 

employees for promotion on the Class-II posts 

v;hereas in the present case Bachelor’ s Degree in 

Library Science and equivalent has been made a 

mandatory oalification .

It is further pertinent to mention here 

that the post of Asstt. Docamenta|’y Officer  (.Publi­

cation") is analogus to the post of Asstt. Shperir>- 

tenAent of Printing & Stationery on the Indian  

Railvays and for the said post of Assistant 

Superintdnent of Printing & Stationery, no edu­

cational qualification  has been prescribed ^ nor 

any age lim it has been fixed for the departmental 

candidates for promotion to the said post. It  is 

stated that the said R'oles for the post of S Asstt. 

Superintendent of Printing & Stationery have also

b“ en aouroved by the Union Public Service Commission.
representationist

Thus in the present case of the/xEX±s±Dja±s±, namely 

for promotion on the post of Asstt. Documentation 

Officer (Publication) the additional educational 

qualification of BachGlor's degree in Library Science 

n£ or equivalent is not at all required lookins 

to the nature of duties and work to be performed 

by the representationist.

/ . . . .



15. That it is strted that the duties of 

the Assistant Doca-:iGntation O fficer  ( Publicatior.!' 

have been mentioned in 1  clause k of the oixier 

creating the said post and made incharge vide 

Office  Order No. 6 of 1973 a copy of ^^hich is 

being ar^iiexed herev/ith as Anne::ure- 2 to this  

representation for ready refereiice. In  clause -4, 

tiie duties and responsibilities have been mentioned 

which are quoted hereunder :

V/ith

"A , 2ha± the creation of separate Documentation

Ving, the D .D . ( f ) assisted by present Asstt.

Doca-nentation Officer (publication) v.dll be

in-C'iarge of the following items :

(1 ) Public Relations and Liaison .

(2 ) A^ditin,g an>.i publishing of technical 

report, special report, annual report^ 

technical monograph and technical papers, 

etcetera.

(3) Preparing v.Tite-up for PJJSO in  general 

for nev.’spapers, AIRs and other technical 

journals.

(A) All other functions nov; being undertaken 

by D .D .(p )  excluding those mentioned in 

para (l )  above, the charge of v/hichhas 

now bean passed on D, D .( Docuijjentation) . "

Thus a bare perusal of the above duties reveals 

that the duties of the Asstt. Documentation Officer 

(publication) are general in nature and no specific 

knov;ledge of Library Science is at all required as 

distinguished from the duties of Asstt. Docamen-^ation 

Officer  (L ibrary ). It  is also evident that the



duties 0- Asstt. -Joconi.v-ita '̂ O fficer  (publication'' 

are more alcin to the maintaining public relations 

vis-a-vis the R .D .S .O . ,  and no specific  Library 

maintenance is reauired at a ll .

1^. That it is stated that for the post of 

Assistant Docu.Tientation O fficer  (Publication) 

the qualification  of Public Relations Diploma 

and other activities are very con-enial for respon­

sible discharge of the duties of the post rather 

than a degree in Library Science. It  is stated 

that the/yov-isionlst has already undergone a 

training in the Indian Institute of Mass (^oimiiunication 

Nev; Delhi and Railv;ay Staff School, Vadodara, for 

public relations.

15. That thus it is evident that the qualifica­

tions contained in colu:nn 8 of the Schedule annexed 

v'ith the Recruit.-nent Rules, 1984, for the post of 

Assistant Doca-nentation Officer , have been fixed 

without applying the mind and in  absence of the 

relevant material, which has been placed by the 

Director-General, R .D .S .O . ,  vide his letter dated 

24-9-1933. It is in  these circumstances that 

hardship has occasioned to the representationist 

and many others similarly situated Class- Ill 

employees working in the Docujnentation/publiQation

Ming  of the R. D .S .O .

/ .............. 10
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♦

^  1 6 . That thi' roDresentationist has already been

promoted on ad-;ioc basis since Octobor, 195A on the 

post of Assistant Doca'nentation O fficer  Publication) 

and since then the representationi.st is d: continuing 

on the said post but in viev; of the re^ulat selection 

I  iield on r . " I ."7.  ̂ ( in  v.'hich tiie petitioner was

allowed to appear under the interim orders of the 

Court and the ropresentationist has qualified in  

the v.Titten test, the representationist is under 

LTu-ninent apprehension that on the basis of the said 

mandatory qualifications under the rules of Bachelor's 

degree in Library Science, the representationist's 

future may be in  dark and an irreparable loss may 

occur to the representationist.

17, That it is in these circa'nstances expedient 

that for the follovfing reasons the mandatory quali­

fication  in the special circumstances o: the present 

case as contained in colaTin 8 of the Sciiedule amiexed 

v.'ith the Recruitment Rules, 19S4 be rela:-:ed in case 

of the representationist as the representationist 

is otherv;ise fully  qualified  and also the representa- 

tionist possesses the Certificate  in  Library Science 

and further the representationist has uridergone 

various trainings in  Public Relations and hes 

studied one year 's  course of German Language and 

completed the same from Lucknow University. The 

testimonials in  that regard are being enclosed 

herev/ith for ready r eference :

/ ....... 1 1



• ( i'' The dej.re > oi bachelor of Library Science
1 C > s

is not at oil relevant and bears no reasonable^ 

neKUS as re^;ards the relevant qualifications 

for the post of Asstt. Dociuaentation Officer 

(publication'' .

I ( ii) In  no other Directorate of the RDSO a graduate

' degree is a mandatory q u alification  for

d90art.'llental promotion from Class-Ill cadre 

to Class-iix II  cadre.

( i ii)  At the tlTie of recruitment in  service and in

^  view of the prevalent recruitment rules, the

^ representationist was v/ell qualified  xo be

promoted cn the post of Asstt. Documentation 

Officer.

(iv )  Recruitment Rules cannot alter the qualifica­

tions for the promotional post to the d e t r i­

ment of the representationist retrospectively,

il

(v) The representationist has earned vested risht 

of promotion and the Recruitment Rules, 198A 

have prejudiced the same by imposing additional 

academic Qualifications whichthe representa- 

^  tionist lacks though the Director General,

 ̂ RDSO, vide his letter dated 2A-9-19S3, has

communicated the draft R & P Rules for the 

post of Asstt. Docum entation O fficer  (Pub lica­

tion) v/herein no additional academic qualifica­

tion has. been mentioned and the Director General

♦ himself was of the view  that by virtue of

# ' .......

-  1 1  -  ' ^ c . N
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lou5 experience the Class-Ill stsff ?.cruired 

^  aleauate vorkin^ knowledfje for Ehoulderi:\3

;:if:h::r responsibilities  of cl ass-II posts.

( vi'' The post of Asstt. Documentation Officer in

the RDSO is analogus to the post of Assistant 

1  Superintendent, Printing &  Stationery on the

^  Indian Railways and no educational qualificatior

of Graduate in Library Science has been 

prescribed for the said post in the Indian 

Railv.’ays. It  is pertinent to mention hsre 

that xhe said q u alification  for the post of 

Assistant Superintd/ient, Printing & Stationery 

on Indian Railv,-ays has been approved by the 

L'nion Public Service Commission,

(v i i )  The entire future prospects of the proir-otional 

avenues in th^ case of class- III employees 

of the documentation v;ing have been sta~nated 

for the xliH sole reason that the Bachelor degree 

of Library Science k  or equivalent quaIi:ication  

has been fixed in  the rule to be a manlatory 

qualification  for promotion on the post of 

" X  Assistant Documentation Officer (Publication).

In viev; of the above, it is  e>rpedient tr.at 

in exercise of extrs-ordinary pov/ers as contained 

in rule 5 of the Recruitment Rules, 193^^, the mandatory 

qualification  la id  dovm in column 8 of the Schedule 

annexed v;ith the Recruitment Rules, be relaxed

/ ......... 13
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i;; tlie case o_' the representationist and the 

Director JeaeriL, RDSO, Lucknov.’, may be directed 

to hsi hold t;.-3 selection for promotion or; the 

roGt or Assistant Documentation Ofirer ( l-’ublication) 

ignoring the s "id  mandatory quidification  as 

prescribed in column 8 of the Schedule.

It is further requested that the said 

rela'cation be communicated at a very early date 

as the result of the final selection is xo be 

declared and t.ie representationist's  right may 

be prejudiced and irreparable injury may be caused 

to the reoreseniiationist.

^n cl : As abov

Dated : 

: . ; a y 3 i  ,1991

Your.l ll'aithfully,

(P .K .  K'isra) ^
Asstt. Documentation Officer  
(p u blic ation ), RDSO, Lucknov;.

Advance copy fnrv/arded to :

The Union of India,
Through Secretary,
Railv/ay Board, Rail Bhav;an, 

Kev/ Delhi.

r  ■



BEFORE THE CENTRAL AG41tSSTRATIVE TRIBUNAL, ALLAHABAD,

CIRCUIT BENCH, LUCKKOlv.

Claim Petition 1 O.A. No. 67/90(l )

1

I

V .S .L . Srivastava ..............................  Applicant.

Versus

Union of India and others...................  0pp. Parties,

nniJNTER affidavit / reply 

To the Claim Petition on behalf of O .P .No.__^

I, P .K . Misra, aged about 55 years, son of 

late Sri B.P. Misra, Resident of 3-Ka, Blunt Square 

Kanpur Road, Lucknov;, do solemnly affirm and state

as under :

1. That the deponent is the opposite party no. 3 

in the aforesaid case and is conversant with the 

facts of the case. He has read the claim petition 

and in reply submits as under.

2. That the contents of paras I , I I ,  H I
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BEFORE THE HON’ BLE CEm-RAL ADMINISTRATIVE TRIBUNAL 

CIRCUIT BEMCH, LUCKnDW

Civil Misc. ^plication No,

Registration O.A.No.67 of 1990(L)

Between

V.S.L.Srivastava
Vs.

Union of India and others,.........

i^plicant.

Respondents,

Application for condonation of delay in filing Counter 
Reply an  ̂ recalilnq of order date-d 7.3.19907

I, S,Bhatia, presently working as Dy.Director 

(Estt-I) under respondents do hereby solemnly affirm and 

state as under:-

1, That the officer above named is working under the 

respondentsiand 2 and is fully competent to file this 

application on behilf^respondents:-

2, That in compliance of the Order dated 7,3,90 there was 

delay in preparing the counter reply as some old records 

were to be traced out for making out the instant reply.

3, That all this process took time and connter reply could 

not be filed within time,

4, That delay in filing Counter reply is not malafide or 

intentiahal but only due to bonafidd administrative reasons, 

which deserves to be condoned.

PRAYER

,0
H

Wherefore, it is most respectfully prayed that the Order 

Dt,7,3,90 may be recalled and delay in filing Counter reply

may kindly be condoned and the same may kindly be taken

on records,

Lucknow
Dt, 5 12,90. Respondent,



BEFORE THE CÊ Ĵ RAL ADA-II NIST RAT IVE TRIBUNAL

CIRCUIT BENCH, LUCKNOW ^

REPLY ON BEHALF OF RESPONDENTS 1 and 2

IN

0 .A.No.67 of 1990(L)

V.S.L.Srivastava.........  Applicant.

Vs,

Union of India and others........ Respondents.

1, S.Bhatia, s/O late Sh.U.C.Bhatia aged about 55 years 

presently posted as Deputy Director,Estt-l in the Office

of Research,Designs and Standards Organisation (Ministry 

of Railways)Lucknov/ solemnly state as under:-

1. That I am presently posted as Dy.Director,Estt-I in 

the Office of Research,Designs and Standards Organisation 

(hereinafter called as R.D.S.O) Lucknow and have been 

duly authorised on behalf of respondents Nos.l and 2 for 

filing the instant reply, I have carefully perused the 

available relevant records relating to the instant case 

and have also gone through the petition under Section 19 

of the Central Administrative Tribunal Act 1985 filed by 

the Applicant alongwith Annexures and have understood the 

contents thereof and thus I am fully acquainted with the 

facts and circumstances of the case deposed below:-

2. That the contents of paras I &II of the application 

being matter of records need no comments,

3. That in reply to the contents of para III of the 

application, it is submitted that Sh.P.K.Misra, the 

Respondent No.3 has been allowed to appear in the selection 

which action was purely based on Hon’ ble Central Administrative 

Tribunal’ s Orders dt.25.6.87 passed in O.A.No.533 of 1987 

P.K.Misra Vs.U.O.I and others.

4. That the contents of para/ IV of the application being 

matter of record need no comments.

5. That in reply to the contents of para V of the application



it is stated that the instant application is not within 

the period of limitation as prescribed under section 21 

of Act No,13 of 1985 and the same is liable to be rejected 

on that score only.

6, That the contents of paras y i(l ,2 ,3 ,4 ,&5 ) of the 

application being matter of records need no comments,

7, That in reply to the contents of para V I(6) of the 

application, it is stated that the Recruitment and Promotion 

Rules 1984 for the post of Asst.Documentation Officer 

prescribe that both Outside and Departmental candidates 

must possess atleast Bachelor’ s degree and Degree or 

equivalent Diploma in Library Science of a recognised 

University or equivalent,

8, That the contents of para V I(7) of the application are 

denied to the extent that the above mentioned R8.P Rules 

were made by the President of India in consultation with 

UPSC but not by the UPSC as stated by the applicant,

9, That the contents of para V I(8) of the application are 

emphatically denied. In reply thereof it is subonitted that 

there are 4 persons who aie seniors to the applicant in the 

seniority list of Chief Documentation Assistant(Position

as on 1 ,4 ,88),

10, That the contents of para V I(9) of the application, 

are denied. In reply thereof it is stated that immediately 

after the notification of the R&P Rules on 5,5,84, there 

were representations from staff against the introduction 

of qualification in Col,8 of the Schedule to the R&P Rules 

for the departmental candidates and keeping in view the 

provisions in the R8.P Rules for other categories of posts, 

RDSO Administration referred the matter to the Railway 

Board for modification if any of the provisions. Pending

-2-



a final decision from the Railway Board and in view of t h i ^  

continuing dialogue, Shri P.K.Misra who was senior to the 

applicant was promoted as Asst.Documentation Officer purely 

on adhoc basis in the administrative interest after obtaining 

the recommendations of the Departmental Promotion Committee 

and approval of the competent authority,

11, That in reply to the contents of para V I(10) and

V I(11) of the application, it is submitted that the Railway 

Board’ s reference in the matter was received under their 

letter dated 28,7,86(copy already annexed at Annexure A-4 

of the application), whereas the process for holding the 

selection was initiated on 9,4.86 by this office. In tfeis 

connection it is relevant to refer to this office letter 

^  No.EIl/ES/PR/o/Lib dt.30.5.86.

12, That the contents of para V I(12 8.13) of the application 

are denied. In reply thereof it is stated that in anticipation 

of receipt of Railway Board’ s directions, the process for 

holding the selection was initiated and a staff notice 

containing the names of eligible candidates, prescribed 

syllabus etc., was issued on 9.4.86 as per Annexure A-5 to

^  the Application. Pending finalisation of the selection

in the administrative interest it was not considered

necessary to r«vert Shri P.K.Misra, the respondent No.3, 

who was working as Asst .Documentation Officer purely on 

adhoc basis with no claim for regular pixsmotion. It is 

worth mentioning that this Hon'ble Tribunal vide their 

order dt.25.6.87 in Regn,0.A.No.533 of 1987 directed that 

Sh,P.K.Misra, the Respondent No.3 shall not be reverted 

and he will be permitted to appear in the regular selection,

(copy of the order is at Annexure A-8 of the application.)

-3-
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13, That the contents of para Vl(14S,15) of the application 

being matter of record need no comroents. However, it is

further stated that since Sh.P.K.Misra, who was not is 

possessing the prescribed qualifications, was not called 

for the selection in the first instance, but as stated in 

para 12 above, as per directions of this Hon'ble Tribunal 

he was allowed to appear in the regular selection*

14, That in reply to the contents of para V I(16) of the 

application, it is stated that the selection was postponed 

due to administrative reasons in view of the representations 

received from Staff concerned,

15, That the contents of para V I(17) of the application 

being matter of record need no comroents,

16, That the contents of para VI (18) of the application 

are emphatically denied. In reply it is submitted that the 

delay that was caused in finalising the selections were due 

to pendency of various representations'filed by the concerned 

staff against the new R&P Rules regarding inclusion of 

essential qualifications even for departmental candidates 

which could have only be done by Railway Board and the UPSC,

17, That the contents of para V I(19) and V I(2^ of the 

application being the matter of record need no comroents,

18, That the contents of para V I(21) of the application 

are denied. In reply thereof it is stated that obtaining 

orders from the Hon*ble CAT/Allahabad is upto the will and 

pleasure of the applicant and any suggestion from any 

source is not required,

19, That in reply to the contents of para V I(22) of the

application it is submitted that Sh.P.K.Misra the Res,No,3 

had submitted leave application and Medical certificate in 

support of his absence on 29.6.87 and 30.6,87, but subsequent 

to that he appeared in the supplementary selection held on 

24,7,89, -- Q
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20. That the contents of para Vl(23) of the application

being matter of record need no comments,

21. That the contents of para V I(24) of the application 

being matter of record need no comments,

22. That the contents of para V I(25) of the application 

are emphatically denied. In reply thereof it is suhnitted 

thaty Sh.P.K.Misra was called to take the supplementary 

examination in compliance to Hon*ble Central Administrative 

Tribunal/Allahabad*s orders vide staff notice Dt,10,8.87 

(copy at Annexure A-9 of the application).

23. That the contents of para VI(26) of the application 

being matter of record need no comments.

24. That in reply to the Contents of para V I(27) of the 

application it is stated that the supplementary selection 

was postponed on administrative grounds.

25. That in reply to the contents of para V I(28) of the 

application, it is submitted that the results of the 

selection held^29th and 30th June 1987 were finalised 

provisionally in view of the SAX Hon'ble Central Administrative 

Tribunal/Allahabad's orders dated 4.1 .89  in O.A.No .533 of 87 

P.K.Misra Vs.U.C.I. and others (A copy of the order is 

annexed and marked as Annexure C-1).

26. That in reply to the contents of para V I(29) of the 

application, it is stated that the Respondent No.3,Sh.P.K.

Misra was called for supplementary selection in view of 

CAT/Allahabad's orders in O.A.No.533 of 1987.

27. That the contents of para V I(30) of the application 

being matter of record need no comments.

28. That the allegations made in para VI(31) of the 

application are far from facts and are emphatically denied,

29. That in reply to the contents of para V I(32) of the 

application, the contents «« in paras 12 and 26 of the

-rk ?TiVT-5 rfn-
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35. That the contents of para XI and XII of the application 

do not call for comments,

VERIFICATION

I , S.Bhatia, Dy,Director, Estt-l/RDSO/Lucknow do 

hereby verif^^ that the contents of para 1 of the instant 

reply are true to my personal knowledge and belief and 

those of paras 2 to 35 are based on knowledge derived from 

the perusal of the^fficial records of the instant case 

kept in the official custody of the answering Respondents, 

Nothing material has been concealed and nothing stated 

herein are false.

Verified this day of December 1990 at Lucknow,

-7-
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'Union of India & others

Hon5 G*Ŝ ' Sharma, JM 
Son* A4^v-Jebriry-:AM K- 'T-
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Sri Hantmian Upadhyay for the applicant and Sri 
A*Vr Srivastava 8. Sri-C#P»! Srivastava for government 
respondents and Sri G*D* Muksrji for the private 
respondents are present,! The applicant has filed a 
supplementary affidavit with a view to seek some 
amendment and infcoduce certain new factsJl According 
to procedure, we are following, the supplementary affidavit 
is not permissible and the applicant may seek necessary 
amendment, if so dowired within a week by naoving proper 
amendment application,  ̂ It has been pointed out on b-ehalf 
of.^he respondents that under the inter ins order dated 
31^^7 passed by this Tribunal, holding of examination 
was stayed and the Railway Administration is suffering day— 
today hardships without such examination and the case 
could not be finalised or concluded so far*̂  We have 
considered over the matter#* The interim order dated

- is_jaodĴ fied a/wi_it_is ordered that_the res^ndents',
•1 Bay jyld the„exaiffiTatiQn,__bi^3 j^s_results and"appoTnrfimFntl̂  

^macft_on its basis, shall be subjec^to^ the_xesult_of.;- 
:-,tj;hi3_ca&e7  The_examinatr6n~held in_;ffunej 1987 which_J^ 
"jAô '̂̂ -Pot-belflnalised -duejto the said interim order, 

aay__also..be finalis^d-s-ubj.ect_t0 the_sameltern>s and 
conditions.* Put up on 13.U.J1989 c6r orders $

\

SdA Sd/-
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Spi-h ______ ^  ' J I ' '

• i b U i . r . (



]

To ;
y '
'jfx'juna,!

...o.loin ’.0 ,- to C!r>jntjj:- p.f f  id-^A?'Xt o T  -lo:: -<o » 1

,.c ;i ^  c r- tioT  C .A . : 'o { 6 7  o f  1 9 9 0 ( l )

lyyu f

AFFIDAVIT 

11
H I G H  C d U R T  

A L L A H A B A D

7 . 3 * L ,  SlilV /IS  xA '/A . ------------  A p p l i c a n t

V /S .

U n io n  o T  int’ lu  os o cliers* ---------  ^^espon^’ e n ts  .

a

\ \V'

A O

ESJCT’̂ TiEA ot‘ ari drivc.stava

a::cd ,bout .̂9 ye\r3 ~>oa jf cs jliarda -rasii.l resi-la.

c f  .No. 3clia/^^/» juhola II ib .-vh, î ac-..n v/»
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i ui 2 . -I, /  ̂ ■! w V i_ »1 . i© CO I’x'J C - j j j- .” X ' n ■> _ .'t-3

lit ■ - r ’’ ., ax’ . ■■ • t :  ̂ - j.' li.' C \'■/

* /
"\WaA'

'J.l“bn,'^a‘ vlvi^ •jT'’ : I : ' "

''jj.illc- I m )  ’ w . i’i  _ .**1. 1 iv?'^a to  n.p'C'-r

in thu soioc'rioT Tor :.ii i ’7oca-.''.-

t''tion tf^ico r   ̂ ’r’ ic a  ii ii jcia^ '>-\, Jo hold ':

2 ? t  a n :  Jui.o  1 T 3 r ,  ’3.;t t. i s  s t a y  'r d e r

•,.''■',3 V  critcJ. b /  t ’i3 l i OT^bl o  ,i’ibunr> l, AHati'T.-Ju.d

J-

vide  ordoa-'s 1 U*7 »S7  ̂ 'u:3'.-ixjrn A-g

V
Ox Ui3 ?pplic'^ti.»;n). i'asrafore, ih r i  i-.it. 'iora 

resp m d ant  no . 3 3 ’"io Id n ;t liave been alloT/sd to 

appear in th.e sup l?._e.jtr,ry e::aniination for 

^  A'^ the post of Ado* But .:espondant 1^ ,1  and 2

hr-d a rb itr a r ily , u n ju s t ifia b ly  and irre^rularly 

per.uittod i a r i  -^sr , respondent n ' . j

Lo a p ’’ 8 i;’ ia cbe o-lfc>nt;xit :^'y e.iai^iination of

lic’- d on 2^»6 .Q ,  i  ;n tlio f  ,ct t -aw t .,2

tj c ^y o  ̂ .fi*-* "Co ^ ^ w  k j  *lji.d**

’’ -’ Q ,d '/ V  c 1 .

I



i J

.-at t ' a-

J' . :: I..U o r ef'- j uT t .u  coudlC'

r’ f-Ti'i. .vit : t *n,A' corrLrct ,I, j;)C3 d';n:.e

n the r-c*.. i i ' '  -1/  o f  tu.e ap;tii.xc'  ̂t ija

/-
>re r'^-itor

o- :’’o ooHu nJCJ o- ' I’n. o Oi tho cx)unt9r affi^d-vit

irtar o rocord ,,need no cotn : nts •

7L t in ror-’’. /  s-o t u c jx r-rg / oT cou.Ji.er

a ffidav it  i .  iraat .^-asponLlont no# 1 r„ad 2

;i,^ve -ivjn ..l r-.,'ls'j ^vic ;-r j to 'lisjulde '̂ae

- .n 'b '^  -.ib^ni.i.1 . It x' ,ct t.iere urij f^lf

qu oiixij fo * xhe ^-ost „i .^1  for oiivyi. a

..lid I jj .0 ‘ C X c;| n u iw .;_ .j  râ ŷ ’>e 3 ‘,,a i
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No* 2 had pextaittei Shri P*K* Iiisra» ?-©spondant no»3 

to appear in the supplementary examination for  

the post o f  ADO held  on 2 ^ . 7 *89 whereas the in teriu



w'- t.llo./.'l CO ,p j x n  -»$5srtS37 -;-x.cti.w:
K

w.—i .^rJa  v' ■' c . ,d r/n it  =;-ir( .jn - , .,-g

oj.' ^ jp l ,c  ti^ '«

1 » -1 ’ -p-̂ ' '*->-> ;j n I; c .31, j *j.' . . 1 * +  -■ z

C-^-ntsr - r " ^ i ■'  ' : ' „ t  '"s ,p3 n'-’ on:;

no. 'ZWiAS ' o - n i . .  .1.. ■;c?’.oction J. i c ion " I"  ̂

on "-0  ̂ ' ■ --'I '^'!3'’ to '̂■'’• j i ,  t.,_: r vdr'^i- i

of '^hr^ 1.--. ■’a'tpOw ’ ut no .J  ’./’lo ’̂•aj

un-"^ ll-?i ■̂' - Co '3ia:, to -oc .'uitms^nt u^os ^n-.

. aa i l l s  r>I 1 , i:" ■•:; ;Ul'' '■'-/ -n^ un j js  t i f in b ly  romated 

on aahoc oaais .

;  9  ;

15- Para 1J oT tL3 CQuntar a ffid a v it  needs no 

conunents •

l6. That tii9 contettto oJ . a. i l6 oT t ,iq countox 

..rfid.t.iJ: _-9 .'«.:xed .aS. L-.

s V f   ̂ r>c • . J. t 1 V a* J-. C ..e In  A j - v;: '

w . e . f *  5 .5 « 8 4  and it  is  su rp r i^in ^  that Rospon

ths^olection  bejn o .2 coulj not rin^li->o thejpolection befo ■’ s '2^.6. S“'

\U \ h '' i.e, ao tlic»n threa yoaro, iivan i f  the p le a  o f  3 ta ff
D

roprQ3 anta ci j ns is t-Ican^nto account ifi the time

■Vcx](̂Tr\
JT)an o £  t'..:re2 yor iia by taoEi in  f i n a l ! : 'i n "

tha c- ne is conrldoi-e: much. In f. ct -lespondamt

.10.2  ■ j vrrliil; t - h .ld  t o soloction mo ta-.t "r i

1 ',^ . : is^'r 3b^30 . ’.f'ii c in. 3> -̂3 t ravsrt.T-l b-ck 

to hJ-s :'.u J5t ntuvj 3J;. j 'i.; . - " tr -iualifie<-’
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17- P 17 or t ’ 3 -oun.Tr •'?i‘id na^d- no

2') 13 lont ■.

1tj-rii ,t t..e co.itQiiL. i Ox ’I' ..’-'. 13 tho co'jnt ’r

t ited in onn. 11 of  tli8 ^p p lic 't io n '.t:

i:;. '/'aat: in to i;h3 csc t n j i \3

tho counto.’ - m  ' V,' : i ' ig st-tod J 3,jpo..;

£_
I'o. 1 a-ii 2 not con ontsi’. on th'i 'o^nt r(XiTO«'

by the Applicant ra,,'a-'.int^ v X-clity of tlio I’adic^l 

Certific 'ite  3ub.aii:tnd h /  3ri P**k. i.isra , 'loapondant 

no »3 to conioiiG hl.>̂  absiance froi.i t .e ...aan e .. '-iiTa-

jlon xiisi o... ■ c. . c * v  O „iven  va;;ua reply to

rnis^Jide vliy *.on‘ bla ^'-■Ibunalf . juce tue coi3t..Tts 

r  para h!;) *,3 st.ittj ■'! u-'i. I'.ea.’.ed o ' t'.o  con t e n t '•> 

o T  .r , 2i X ti.1 - ^ ^ i p l i c t i o ; :  rj- itsra ted .

2J  . I'a.rao 2 0  . a ’, 21 j f  t :  ̂ c o u n t e r  v ff i  d a v i t

nesdo no cor*ii *sn •

21 in to t!ic c .Isnts u f  P a-: 2 ^  o:

\-t\'

CO un tax' a rr ica '/it , it ^lroT.d, joen stated

xii 12 ui‘ -sjoindcr ^^f.:id.;/it

tbcit cli_' rdar^ o- C , . T / I J L d , a t  

in c So --o • j'J3 'X l^*^f WU3 r0.'^3© i u ©i*.' jx'.er.

a .tod 1 0 . / . dr .  aI.o lnclu::J.o ! niT . liQ naua^x : ho

lis t  oi‘ c ad^d vS Tor vhe  ̂up.'i„3ei, L

ex.v-iination to tb.Q post o2 A 30 was totally  i l le g a l

- 1 1 /



1- I d -  / \ 1

''nd vaa applicnnt - Iso ra.oresented against this 

ICC vide a i .  -p:lic-'tiar d;-tccl 1 ^ . 3 . 3 ;  t.,

*4ejpon’ ont n. .2  ( *u-u > oxui-3' ,.-]0 o^‘ taa applx c tion) . 

*is-:pon '- n ^ n o , ? c o n v m i >,ntly atnoh;,: ised  C ,.T //a i '— 

2^ . j .07  b.;t coriicc -^ed "n ^  nislo-:'' :':>n<blc 

C.*T in n c -u cinj tuo 3 ' j •, j .;«r ‘3Adi.i

- I : . ? * ' ’/; \^hich +-h.ern v"- no s - 3 ■/_'

■-liutoJo nv-.-. ' /  vhls c i: t /  i le ' •’ in ■ C r, .o.;-

• ont ,5 ,2  .i id ’o i _ u i l t  . /  1 ’ o.,i.-^ -^xul

'■ri' i l l s  1 ■'I'nofit- t ' 'f-pon^Ienc no»3.

** 'ij -':3u '2-- sT CO -nh'̂ r fid vi I’ oad"

no c ) ;a...e ̂3 ts .

in rcpl.^ .Q t O c . ntca . b  ,>r ja.-a oT

Joun-ji2’ ^?fi :^v i: IL :.J 3t c j r l f  .a.- h;; nr.-QZ’s te ’

4 . 1 . 5 9  uT noj chav par^x^l

rosulc _  t.. S3^^ctio 3 '3c i./xUiouj ..old'a^-

tuv- iSUî j lom^nt ■ ’y >j::: J ln^iio  ir  a*:iy»

‘’op~^ .‘o conton.j ■: ZG ic ‘ s

V  - -:cjpon’ent n . . 1 and 2 Iia/e not uenL

nod tLo .".ate f  taa orrlers, o f C-':r//J.lahabad in H&^n,

O. A* No* 533 of 1987  under vhich Jtiespondent n o .3

,  ri I!isra -.,m .s ; s'ca.’ to ^p-o^.r in tho jupplernevc

J-i';.--inatiur3 b ’c a 3 ■„ u no ijuj^ x’l ,fij in iTii-

-'3;<'T.d-; ^^owcvor th.: zr:lop' .x' 0 .-'/.J.li'i-^ ' u ■ . ,

^ ^ . o .  -  1-1 ., ITo.



x’a  w,-i p ;j.': J. i;' ''d ^ n  'p^. in , ' o  v^in

I
, ’xnnxn  .1-ion r '^v is o d  vd.de tl^Sir o r d e r  dr’ tcc:

U
1 G . (' • 37 i . e f . 6- 3 t >' ', n L', . •  .. v ' c - t .

Zj- zi  o ” C^untrr ,rjj.d vi i 7--’ * n-:> t,

?6- '."'La t in r c p l / to t '■ , c u r ’''-  i- .

f

nt-'t'’ ’-! thr’t t._ ■ cl. a , . . .  H .’ i3 ...

i-: ja--- \!y1J ...ic

i j /ijw jf .ho ..-au t»~- * •*-• - Is-'a v/w t :ii've-

^_,.;,ivJ3t 'C l'-5 ii.C" it :j.:.i. ..Ck.. ’ c-a1 U

Cw.i'jidata lid I.hen 1 or '3-- v» ■ .v>_ ’.„b . w v'cro .'.on

cvlB Loiflin^ or aelac'cic u *./w  v»/ i  j©/, ^ .jJ* aa

3 '̂e».4.rj uiiCi tlisa a^tar  tliS a-Jou.;ce r̂ 'tit ox' u-.*u.L
i

uion data , the sarae was ;-'Ostponod foi? Tour cij.n,s*

He has been declared even successful in the w ritton  

examination though one que'^tlon onper f i'he 

examination was based on ic-. 1 3- ’

i'.ubject f o r  cIi.. ca '.e ■' ^ nrt ’ •-■’r* „ t ’-- r e 'u i r e r ’

^ '-'rof'es-iionnl lurJlific .tioa. u " *̂ o

t\^ i r ■ a r ' ' . /  i.;st : - i o. _ ; -■i'’ ,

'?3»10»8^I- , n r - j ,j  - -j. i_i_

or . - i ' -̂ ^  o 1 ’ 3 or u~ a ■■■ v/i - ’ -■ 1-• ^

-y or ’ - n ’ . ■ .. ’ .

• u  -

o re



2 w- Jiiat ir> c’la t a  ̂ o^

c-.*c co^TtGr f'iidavd t iu  is  n'C-.to’ ^'.:ai tiie —

txona .uat’ e in par 71 (3 3 ;  of tae application  holds 

jood rs iy:i/RJJO liespondent no. 2 has shown all 

favour f ir s t ly  in promoting Sri P *K . M isra as 

.’.'30 thou^-h ho not hrvinj tho required  -ualifi-

C ' t ion  as 'rescribu'! in c , a i _ • - i ‘uJ.es* This 

has nli-Q ’/  a.:pl i. i " in ,'I ( . 2 )  «. }

0.*.' t'-j '»pJ>lic-» tio n .

in i’ jply to tae coaian:.. f  a'-: 31 of  the

C^untar a ffidav it  it  is  otatad that he applicant

is  fu l ly  entitled  fo r  the relie fs  sou^Iit as OG/ADZO

liespohdent no. 2 has ')"‘onotf*d rn u-qtialifieu

candidate i . e .  ..'ie'’po n-’ldnt no. S i  ’iii s placa "'>y

-3 a,, t ::’.iin ‘'.li I-' •'-i '^to ri^ht : diie to w'-ch

l a ’ Lpplic nt 1 . -ri To-; ^ r ^ c p o r o j : " .  ;

lo'̂ .r 'iiu a c ia ll  jover uan-cal tui’vars

for jae la i  t no . t aan ^ ix  ysirs .  In fact  th©

^  applic mt hop23 v. \!±n the ca^e wit!i cost .

3 0 “ That in reply to the contents of :>ara 32 o f  tho

counter a f f i ’-vit, it  i «5 pt ' tad  in vie-/ o f  the Tpct

that tlio rpplic-’Tt ia sUffcrla^, f  ,r "lorj th .n ;:i;:

'3'’ . ' j.^0 p ' , 2 ... n . ■'■ pi.'0'’Ti:-

-ixj ..pplic-n'- /o.’t ' ' ’ rl i .il . ..iB^ , . pj- a

. 3 . -*i-:c3 -'’in u ’ i^ ui n or c-

^ r\ (} ' a-'tno -
■■ o-r r . l i  - I 3

i:-

K



V v , v \

\

a b s o l u t e l y  n e c e s s a r y  ::: ..ay k i n d l y  be  c o n s id e r o  

G/ra,i t h e t i c a l i y .

3 1 .  The c o n t e n ts  o f  P a r a  33 o f  th e  c o u n t e r  affid av i-  

needs no conm eats .

32- That tha contents o f  para o f  tlie c&untor

a f  f  idt'v:L t i s  " iiatt nr o'” l o w a v e r  it  i s

^  0-

stated  taat t o  C '- j To. C. 53^ j

’ • « / •« nion of xn ’" * y  ̂j ’iC .  ̂t

' ' ,Lic c ... o" -3„ of '^cti . 1

j.n C'-’i-a iio * ,x‘ 1, -<d issuer’

by to S - i  Ilisra, i^iespondent No 3

(an^exuro no. A-6 o f  the a p p lic a t ijn ) and is 

ajr>:inst the provisi jins of the qualification  2 c 

tha d', ' 1 c n 'id 'ito  in tha *1scruit*u2n „

V -.ulej - O ' -*-.3 p->3 t ix c^a-a o f

a c t i o n  i i  cais  oa^ 3 dta.rr n o t i c e  rs  ,a r d in g  

h o l d i n g  o f  s u p p k em e n ta ry  e x a m in a t io n  (A n n e x u r e  

A-9 and  A-13 o f  tiia app|-iC'\tioY\) b y  w h i c h  i r i

Ilisra* lespon"’gnt j ' ' 7 u nq u alified  candidate has

been alluwed to appear in this supp4.ementary 

examinatidn unlaw fully .

33- The contents o f  iiara 33 o f countox’ affidfivit 

noeda ni, cor2aua u;;3»

X U '
U. toJt I 'i- (-L ^ o Jdj ^
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- 1 3 -

£2^iinc

I> V .S .L . SrivaiitaVa, tho deponent above named £ 

do hereby verify  that l he contents t  para \ to

of this affidavit are true to my personal knowledge 
^  L L ^

and rest of paras -- te—* are bel'.eved by ire to ’:ig

"C o'- 1h  I*'- ̂  t

tmae Nothing material has been concealed. So hlep

mo God*

L-

Signed and verified this j y ^ d a y  of December»1990 

within court compound at Lucknow*

Lucknow

Datedt Dec .»1990.

-V,

y  vs.
>

J? Jc-\ \ I - -

A V\’ -'Wn V  ji • L ^  A-̂  pvv-t.'v-A w-Kt. — -vj

^  cl ,*—  ̂ ^   ̂ u ti <f Vt-L«, l\

)-Â .c kv^e,__ _ U<WC ^  U '

' - ^ - '1 ^  - V . V V ,  ---V V

/̂W/vN Ly V<_i v t /^ (o  w

111 (c r /

) 1 I (V I 0
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IN THE HOH'BLB CEHTRAL iJDMINISTRATIVE TRIBUNAL 

CIRCUIT BSHSHf LT3CKN0W.

Re*lstrati#n 0,A. N», 6? / 1990 (L)*

SrlTastava««»->•  ............   •Applicant•

Vs*

U»jL«n %f Ib&la & Otkers*.................... •Eesp^ni.ents*

The a1»«ve case kas iMen listei f«r hearing 

•n  16 .7 .91* Since Shri A .V . Srivastava, Aivecate 

fer the Hespendents is )msj at Allahakad, it is 

earnestly requested that the case nay k® ad^eura^ 

te seiie ether Aate* ^

RESPONDEHTS*

Place: LUCKNOW.

Dated: }t/C July , 1991*
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BKt’ORE x‘HS CJiNTRAL ADMIN ISxRATIVE TRIBUNAL, 

(LUCKNOW BENCH) LUCKNa^.

/

19U1.
AFHDA'«^T 

71 M
DISTT. C0aBt4£> ,,

u p.

REJOINDER TO THE COINTER AFFIDAVIT 
OF THE RESPCNDENT NO.Sfc 3 in

t C l  REGISTRATICN 0.A .N0.67 of 1990<L)

V .S .L .Srivastava ..............................................Applicant
&

Versus

Union of 3hdla and others..........  ......... Respcxidents.

REJOINDER hs'FlDhVTI CK BEHALF OF

THE APPLICAl'iT

n

C-/19

I, V.S.L.Srivastava, aged about 50 

years, son of Late Sri Sjiarda Prasad, resident 

of House No. 555-Kha/^/7, Bhola Khera, Alambagh, 

Lucknow, the deponent do hereby solemnly affirm 

and state on oath as underJ-

A '

1. That the deponent is the applicant

himself in the abo^enoted case and as such he 

is fully conversant with the facts of the case 

as deposed to in this affidavit below.

1. (a) That the deponent has read the coiaiter 

affidavit filed as "Coug'ter Affidavit/Reply to the 

Claim Petition on behalf of O.P.No, 3" and has 

fully understood the contents of the same. The 

reply in this Rejoinder Affidavit is being given



’C'- :T

2.

with reference to the paragraph of the written 

statement,

2. That the contents of paras 1 & 2 being

matter of record need no comments.

3- That the contents of para 3 of the

counter affidavit are denied. The respondent 

has wrongly mentioned para nos. of the application. 

There is a definite cause of action because the 

opposite party no. 2 has already permitted the 

opposite party no .3, an unqualified candidate to 

appear in the Selection without any valid order 

of Central Administrative Tribunal, Allahabad in 

Registration No.533 of 1987, P.K.Misra Versus 

Union of India & others .

4. That the contents of paras 4 & 5 of 

the coxinter affidavit need no further comments.

5. That the ccaitents of para 6 of the 

counter affidavit are wrong and hence denied.

The respondent no, 3 was promoted cm adhoc basis 

to the post of Assistant Documentaticai Officer 

(Library)KA.D .O .(Lib.) in October 1984 (Annexure A-2 

of the Application) at the first instance and he was 

subsequently transferred to the post of Assistant 

Documentation Officer (Publication) ^A.D.O. (p) in

r . A-



3.

July 1987. The contents of para V I ,4 of the 

Claim petition are reiterated in view of the fact 

that the duties of both A.D, 0, (Lib, ) and A,D, O, (P) 

are pertaining fcsnajs to the disseminatiaa of 

Informaticai,

6, That the contents of para 7 of the 

coianter affidavit are misccaiceived and hence denied & 

aa the statement of para VI-5 of the application

are reiterated. The provision of clause 5 of

the Recruitment Rules 1984 rests with respcxident

no, 1 & 2 and respondent no, 3 cannot ask for any

remedy under this clause on his own. Clause 6

of the Recruitment Rules is not applicable on responded

-t no, 3 as he is not an S ,C ./S , T, candidate,

7, That the contents of para 8 of the 

counter affidavit are misconceived and wrcog 

hence denied. The recruitment rules 1984 are

for the post of Assistant Documentation Officer (.̂ UDO) 

and the post of aDO(p ) and ADO(Lib) are covered 

by them, Further, the duties of the post of 

ADO(p ) also pertain to the work of dissemination 

of jjnformation and hence qualification of Bechalors 

Degree",^quivalent diploma in library science pres­

cribed in the Recruit ent Rules 1984 is a must.

Since the Government of India has not relaxed 

any of the provisions of the Recruitment R\ales,



4.

1984, the responaent no, 3 cannot claim to derive 

any benefit from the clause 5 of these Rules.

8. That the contents of para 9 of the

counter affidavit being irrelevant in ’reference to 

para of the claim petition and hence denied,

■i-he respondent no, 3 has tried to ccnfuse the issue 

iy the statement which are either having no relevance 

on the points raised by the applicant or have been 

superseded. It is also pointed out that the 

Corrigendum slip no, 5 to Order of 1961 (Annexure-2 

of the counter affidavit) relates to the rules aS 

for recruitment and channel of promotion of Class-Ill 

(Group-C) staff (Technical) in KDSO. The class III  

Staff (Technical)in RDSO, Ministry of Railways, itself 

has different h ie r a r c h i^ in  different grades 

and scales of pay. The iskxidbaiz channel of promotion 

mentioned in the aforesaid corrigendum refers to 

various promotion from cne grade to another grade 

in the same class-III Staff (Technical), The 

post of Assistant Director (Publicaticsi) i .e . ADP had 

never been a post in Class—III . As a matter of fact, 

from the very beginning the post of ADP has been 

in Class-I (Group-A) post upto the year 1965. It 

is unimaginable that a channel of promotion could 

provide an avenue of promoticxi from class I I I  to 

Class I  without being promoted to Class-II, The 

Chief Research Assistant (Documentatian).-^CRA(Doc.)



r

5.

has been a post in Class-Ill throughout. 'There is no pro­

vision entitling a person working in Clas-III to be 

promoted directly to class-I, -I'he menticn of the 

post of the Assistant Director (Publicatioi) i .e .

A ,D .P , in the Chart is absolutely wrong and the same 

is liable to be ignored as these rules deal with 

class-III post only upto Chief Research ^vssistant 

(Documentation) i .e . C.A (Doc.) level, j&i this 

connection it may further be poinced out that the 

department has nelrer granted any promotion directly to 

any person belonging to class-III (vjroup-C) straight 

away to class I  (Ciroup*^). No person holding 

the post of Ci?A}Doc.) has ever been promoted to the 

post of AOP without first being prcrooted to class-H 

(Group-B) and being absorbed there on regular basis.

It is also pointed out here that the respondent no. 3

has never been eligible for promotion to the class

-II post (<3roup-B) right from 1970 when first Recruitment

Rules for class-II (^roup-B) posts of this cadre

came into force for the first time in 1970 (Annexure-4

of Counter affidavit of Respondent no .3) for not

fulfilling the provisions of the Recruitment Rules,

1970.

t
\ i

9, ihat the contents of para 10 of the

counter affi-.avit are emphatically denied, 'Phe 

respondent no, 3 is not hiving the required quali­

fication of Degree or equivalent Diploma in Library



6.

Science as required in the ^ecrtjitment Rules 1984 

and hence iias gone out of the field of consideration 

for promotion to class-H (^roup-B) post. His pro­

motion even on ad-hoc basis is irregular, illayal and 

arbitrary. Being unqualified according to I^cruitraent 

Rules j 1984^ Respondent no> 3 cannot claim seniority 

among the qualified c-ndirlaces. He may claim himself 

to be qualified but he is definicely not a qualified 

candidate for pronotion to che post of .^sistant 

documentation Qcficer according to Recruitment 

Rules, 1984.

10, 'i'hat the contents of para 11 of the

counter affidavit need no comments.

11, x“hat the dontents of para 12 of the 

cotinter a_fiaavit are denied. The contents of para

-(s, ^ VI, 11 of the claim petition are the observations of

the Railway Board, the Recruitment Rules framing 

 ̂ A^authority for the post of Class-Ij. (' îroup-B) ^ C Y \

Indian Railways, The ad-hoc promotion of Respondent 

no, 3 is totally illegal, irregular and arbitrary in 

view of the fact that he is not having the required 

qualification "Bachelor's Degrae or equivalent Diplana 

in Library ^science'* as prescribed in Recruitment Rules 

1984 for the post of Assistant Dociamentation Officer 

(ADO) in RiJSO.

12, That paras 13, 14 and 15 of the counter 

affidavit need no comnents.



\

7.

affidavit are denied as the reply has no relevance to 

the points raised in Para VI, 16 of the application.

13. That the contents of para 16 of the counter

14. That the contents of para 17 of the

counter affidavit are denied. The respondent nq^DG/ 

iU)SO vide Para 15 of his counter affidavit has accepted 

the facts ^  claimed in para 17 of the application.

15, That the contents of para 18 of the 

counter affidavit are denied. The contents of para 18 

of the application has been misconceived by respondent 

no, 3 ^nd his reply to this is irrelevant as he is not a 

part of Ri3S0 administration involved in holding the 

selection to the post of Assistant Documentation 

Officer (ADO). The aioprov^l of the selectiai made

by the Selection Committee for the post of ADO is to 

be done by D. G ./RDSO  - Respcndent no, 2 and not by 

the Railway Board as stated by the responcient no ,3.

16. That para 19 of the counter affidavit 

need no comments.

17. That the ccctents of para 20 of the

coianter atfiaavit are denied. The contents of 

para 2l of the application cani* be verified frcxn 

Para LV of the Respondent no .3 ‘ s application in 

Case No, 533 of 1987 of 1987 at CAT/Allahabad. At



\

8.

the time when respondent no. 3 filed his application 

before the CAiyAllah=ibad, there was no Bench of CAT 

at Lucknow and when the applicant tiled his case, a 

Circuit Bench of CAT was functioning at Lucknov/ and 

this was convenient for all the parties situated at 

Lucknow. Moreover the cause of action of both the 

cases are quite difcferent, which are reproduced 

t)elow»-

**(a) The causa of action in case no«533
filed before the GMyAllahabad -
Sri P.K.Misra Versus Union of iidia.

■■■ ■, - .......................

Memo ran diun N o. S-Ii;TriS/P^O{Lib.) 

dated 11.4.1986 issued by the respondent 

no. 2 i .e . Do/RDSO to respondent no. 3 

Sri P.K.Misra and^ri P.K.Misra made 

an application to CAT/Allahabad for deleting 

the provisions of qualification in column 

8 of the Recruitment Rules 1984 for the 

post of hDO in RiDSO.”

This memorandum has been attached as 

Annexure A-6 with the application,

"(b ) The cause of acticKi in the present 
filed at CAT/Lucknow is -

Staff Notice No. E - II /^ /P R /0 (L ib .) 

dated 10 .8 .87  and 12 .7 .89  of Respcwdeit 

no. 2 i .e . DG/RDSO permitting Respon ent 

no. 3> Sri P.K.Misra, to appear in the 

supplementary examination for the selectiai
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Of the two posts ot Assistant Documentaticai Officer 

who is not a qualified candidate according to enforced 

recruit; ent rules for the post and the applicant made 

an application to CAiyLucknow for illegal inclusion 

of the name of Respondeit no. 3 in the list of 

qualified and eligible candidate for the selection 

of ADO.

18. That the ccxitents of para 21 of the

counter affidavit are denied. The contents of para 

22 of the claim petition are reiterated as respondent 

ho. 2 has not followed the instructicKis/guidance in 

this regard issued by the higher authority i .e . Railway 

Board,

/ ' A

19. Ihat the contents of para 22 of the cotinter

affidavit are eraphacically denied. The interim stay order 

dated 25 .6 .87  and stay vacation order of GAT/AUahabad 

dated 10 ,7 .87  (Annexure-A-ll 8 of the application) are 

very clear and quite understandable without any ambiguity. 

Respondent no. 2 gave assurance that the respcxident no, 3 

will not be reverted till 3 ,8 .87 . Respondeit no. 3 is 

in his own interest vinnecess rily twisting the issue 

and intentionally interpretting the order wrongly.

The contents of para 23 of the application are 

reiterated.

2 0. That the contents of paras 23 and 24 need

no comments.
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no ,2 after the enforcement of the 

Recruitment Rules on 5 .5 , 84.

(iii) that the stay order of the CAi/

Allahabad was also vacated as stated 

in their order dated 10 .7 .87  (Annexure 

no.A-8 of the application).

1 2 .

26. That the contents of para 31 of the

counter affidavit are denied. % €  contents of para 33 

of the application are reiterated. Respondent no, 3 

was never appointed as Assistant Documentation Officer 

(PublicaticQ) (P) and Hon'ble Court has never

allowed him to appear in the selection for regular 

promotion.

\ n-F

That the contents of para VII and VIII 

of the counter affidavit are denied and the contents 

of para VII of the application for granting relief 

and para V III of application for granting interim 

order are reiterated.

RSPLIira TO JHZ ADJIJia^AL PL£\S

(l) That in reply to paragraph (l) it is

stated that the respondent no, 3 is not having the 

required qualific tion as prescribed in the Recruitment 

Rules, 1984 for the post ot ADO, his experience,

A (
\ ‘ > is
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21. Th^t in reply to the ccaitents of para

25 of the counter affidavit, it is stated that the 

respondent no. 3 is not a qualified candidate according 

to the Recruitment Rules, 1984 for the post of ADO 

as he is not having the prescribed qualific=ition of 

Bachelor* s Degree or equivalent Diploma in Library 

^acience and hence granting him persmission to appear 

In the selection for the post of ADO was itself 

irregular, illegal and arbitrary. As already stated 

±n para 15 above the proceedings of the selection 

committee are to be approved by the DG/RDSO, respondent 

no, 2 and not by the Railway Board as claimed by the 

Respondent no. 3*

2 2. jfhat the contents of para 26 of the

counter arfid=5vit need no comments.

23. That the reply to para 27 of the

counter affidavit have not been supported by any

documentary evidence and hence no cognisance can 

be taken. It is also not understood as to how 

he is giving a reply on matter pertaining to 

respondent no, 2 when he is not a part of the 

RDSO administration dealing with selection tor the 

post of ADO,

24, 'rhat in reply to para 28 of the

counter ai;fidaiit, it is stated that neither any 

reason nor any documentary evidence have been provided 

by the respondent no. 3 in support of his claim that
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the representation of the applicant is misconceived.

\

25. lliat the reply to para 29 of the counter 

affidavit is totally vague as responaent no, 3 is not

a part of RDSO administration dealing with the selection

i .e , Respondoit no ,2, He is one m qualified candidate 

who is not having the required qyalificaticai as pres- 

cribed in the Recruitment ^  Sules 1984 but was promoted 

as %D0 on ad-hoc basis and subsequently permitted to 

appear in the selection of ADO by RDSO administration ,'jj 

Respondent no, 2 illegally, arbitrarily and unlawfully. 

Moreover, it is not out of place to mention that the res- 

pcndeit no, 3 has not passed the three select ions for 

the post of ADO, Those selections may be for other 

lower class-III posts as stated by him. The post of 

Assistant Documentation Officer is in Class-II (Group-B).

26. That the contents of para 30 of the 

counter affidavit are denied and the contents of parB 

32 of the application are reiterated. Resp<xident 

no, 3 is not being rightly continued on the post of 

ADO and hence he should immediately be reverted on 

the following groxandss-

(i) that he is not having the required 

qu=^lificaticns as prescribed in 

Recruitment Rules, 1984;

(ii) that he was promoted to the post of 

ADO cm ad-hoc basis illegally, arbi­

trarily and irregularly by respondent
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13.

length of service,acquired working knowledge cannot 

be a substitute tor the qu.^iirici'iian prescribed 

in the recruitra^uw rules otherwise all the pharmacists/ 

nurses etc, may claim for the promotion to the post 

of Doctor. The recruitment rules for the C3roup. B 

posts are made by the Ministry of Railways (Railway

Board) and not by DG/RD^O and hence any addition in

^  1̂-,-ir C-’
the Recruitment Rules level of rules

K
framing authority i .e . Railway Board is illegal,

(2) That in reply to para (2) it is stated

that the Recruitment Rules for the post of ADO were fram­

ed by the Ministry of Railways xander Article 309 

of the Constitution taking into account the duties 

pertormed, recommendation of the Railv;ay Reforms 

Conmittee and also the policies enxmciated by the 

Railway Board in ccxisultation with the UPSC. Therefore, 

the characterisation of structuring of the Recruitment 

Rules is beyond the jurisdiction of any arbitraticn.

The respondent no, 3 has no vested right for promotion 

and he is not entitled to challenge the Recruitment Rules 

merely on the ground that it affected his chance of pro- 

m.otion. The Rules defining qualifications and suita­

bility for promotion are conditions of service and they ea 

can be changed even retrospectively without informing 

the concerned staff. Any allegation by the respondent 

no, 3 in the matter without any proof is not justified, 

in addition to respondent no. 3, there are only two
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V

Chief Documentation Assistants who are not having 
G -

the required guvilifications as prescribed in the 

Recruitment Rules* 1984 and are cai the v e r ^  of 

retirement. All other Chief Docxamentation Assistants/ 

Senior Docun^ntation Assistants are qualified and 

eligible for the promotion to the post of ADO according 

to Recruitment Rules. It is further stated that there 

is no comparison between the posts of Assistant Docu­

mentation Officer and other posts in the engineering 

department being entirely a disttict and separate 

discipline and as such tnere is no point of cOT^arison* 

The U .P .S ,c ,being sole body to monitor public services* 

even the Recruitment Rules prescribed for class-II 

(Group B) posts in other disciplines in RDSO were 

approved by the U .P .S .c , and the same body also is the 

sole force for the post of Assistant Documentation 

Officer so that uniformity is kept up and comparision 

to one's advantage is not keeping up with recruiting 

standard apd so respondent no, 3*s claim of comparison 

cannot ^  stand to reason.

^3) That in reply to para it is stated

that the post of Assistant Documentation Officer 

(i'ublication) is not at all analogue to the post of 

Assistant Superintendent of Printing & stationary 

as there is not a single similirity in their duties. 

The statement of respondent no. 3 is totally misleading 

as in para 5 of the additional points, is stated
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by Respondent no, 3 himself that the duties of 

ADO (P) involvees Public Relation work which certainly 

does not fall tinder the duties of Assistant Superin­

tendent of Printing and Stationery,

V
f /

4

^4) That in reply to para 4 & 5 it is stated

that respondent no, 3 was initially promoted on ad-hoc

basis to the post of Assistant Docx^entatian Officer

(Library) (Annexure A-2 of the application) and

he continued on this post till August 87 i .e . about

3 years. As already stated that the post of ADO(P)
““̂ r e

and ADO(Lib, performing the duties pertaining

to dissemination of informaticn cnly, fiditingi 

prearranging printing i ,e . publishing ̂ distribution of 

 ̂ various research publications, preparaticai of the 

write ups on various technical acclivities of RDSO are 

part of dissemination of information work only.

Printing work of letter heads, various forms, registers 

and all other allied printing work is being dealt with 

by the Divisional Controller of Stores and not by 

A DO (P ), i^SO  is not a commercial organisation where 

any publicity is to be dcxie on large scale. In RDSO 

only the activLties and achievements are to be brought 

to the notice of public which in fact is the part of 

dissemination of informaticn and this is not any sizeable 

work.

(5) That in reply to para 6 it is stated that
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the respondent no, 3 's  representation dated 31 .5 .91 

annexed as Annexure 10 has got no relevance as the 

matter is already subjudiced vide his application 

in CAi/Allahabad (Regn, No,533 of 1987 - P.K.Misra 

Versus Union of India) i hence, no ®tion is likely to 

be taken by the respcxident. no. 1,

I'

V

(s) That in reply to para 7, it is stated

that the Recruitment Rules for the post of ADO 

in RDSO h ve beoi enforced w.e. f, 5 .5 .8 4  i .e . the 

date of their publication in the GAzette of India.

The selection for the post of ADO is being held after 

this date and hence the Recruitment Rules are fully 

applicable on respondent no, 3. The Recruitment Rules 

984 defining qu;?lifications and suitability for 

promotion are conditions of service and they can be 

changed retrospectively. It is further pointed out 

that the Respondent no, 3 was not eligible for 

promotion to the post or ;vDO(P) according to the 

Recruitment Rules of 1970 also (Annexure Wo, 4 to the 

counter affidavit). Thus, it can be very well 

visualised that respondent no. 3 was never eligible 

for promotion to Class-H post right frcro Feb. 1970.

Lucknow*

Dated* September /  *' t,1991.

Verification

I, the abovenamed deponent, do hereby
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verify that the contents of paragraphs 

— \7̂  '^D 2 1 c\y-̂  b ^ .l are true to my

own knowledge and those of paras ________ LJ^________

■u
of this Rejoinder

Affidavit are believed by me to be true on the 

basis of records.

No part of it is false and nothing 

material has begi ccncealed» so help me c»od.

Lucknow:

Dated* September"!?- *1991.
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A»ylieatl»» »a kahalf »f iyyilgaat f r  m rlf 

kmrSMg »f tkis oaw .

Tk« atyliuaAt hmgs tm sulmlt as uadl«r t

1. Tb».t tl» aypliaaat is saffurimg ln*#*mira%X» 1®rp

a M  iajury due t» tke «f tke m m ,

VU tC^t «t t «r  is T«py tog«at aad. iMi®diAt« la

tk« c5i*cuiistano«s *f tfea ease k«ns« larly kearlag

as as 1* ««o»ssary f®r Ifee #«<!s »f

^Ugtljca assd «qaity.

3, fiiat la eass «jariy kearlaf la m t ullmmd tJ»a th«

appiasajit slWLll s«ff«r farther laJtBTr*

î llMirrefore aiegt kuaftly firaye  ̂ 13«it f«P tNe

aadfl «f 3u«stic« aad «qaity tfcl« cae« say kia(^lT

k« fixtd la tita a«pct venic f w  li«a7ijif.
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